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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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- Uy e gyS a ey S et oy 0 - ]o,h.‘_..én&-v“w(v)
< yady et kpfabe 0 o S e Jmale i - Y ylow o o0 = VPo sanis (4A)
SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
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- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES

.(PART ]—QUESTIONS AND ANSWERS)
« » Friday, 10th February, 1950

The House met at Quarter to Eleven of the Clock.

[MR. BPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Move oF (JoVERNMENT OFFPICES FROM DELH]

*189. Shri 8idhva: (a) Will the Minister of Works, Mines and Power be
pleased to state whether proposals are under consideration for the removal of
several offices of the Government of India from Delh’ to other parts of [ndia
to relieve tension of accommodation in Delhi?

(b) If sn, which offices are contemplated to be so removed?
(c) Ts it a fact that several Ministries are not in favour of removal of their
oftices froin Delhi?

(d) What action do Government intend to take to see that officeg which
could he removed from Delhi are so removed ?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes.

(b) A list of.the offices in respect of which decisions have been taken is
placed on the Table of the House. The move of other offices is under consi-
desation.

'(c) Yes.

(d) The cuses of those otfices, the move of which has not been agreed to
by the concerned Ministrics, are still under examination by a Committee of
the Cabinet.

Names of Offices agreed to he shifted out of Delhi

(1) Surveyor General of India, (2) Directorate of Marketing and Inspection, (3) Telephone
Revenue Acccunts Office of D.G.P & T., (4) Development Branch of the D.G.P. & T., (5)
Radio Stores Depot, (6) Radio Construction Unit, (7) Radio Development Unit. (8) Director
cof SBeamen’s Welfare. (8) D.A.G.P. & T. (Delhi and E.P. Circle). (10) D.(1.H.S. (Part),
(11) Medical Council of India. (12) Dental Council of India, (13) Pharmacy Council of India,
(14) Nursing Council of India, (15) Salt Controller (Simla and Delhi Portions), (16) Indian
Standards Institution, (17) Employees State Insurance Corporation, (18 Railway Clearing
Accounts Office, and (19) E.P. Railway Headquarters.

.. Bhri 8idhva: May I know, B8ir, with reference to the list of offices that has
bden placed on the Table of the House, the total number of offices that nre
going to be shifted, where they are going to be shifted and the number of
persons involved?

Shri @Gadgil: The number is 19. The places to which these offices will be
removed include—Mussoorie, Dehra Dun, Hyderabad, Kapurthala, Alwar,
Bharatpur, Dholpur, Baroda and Bombay.

(177)
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The officers involved would be 50 and other ranks would be about 4,000.

Shri 8idhva: May I know when they are going and whether they have
agreed to go?

Shri Gadgil: The present position is thut all these otfices have already been
asked to move before the beginning of the next financial yeer.

Shri Sidhva: May I know whether the office of the q:lion Public Service:
Commission is going to be shifted? :

Shri @Gadgil: Not in the first batch at any rate.
oY ez : N fFaT aTgR T ATS & SHH FTEAT $ @A B ATEqT
Wwg?

Shri Bhatt: Have any arrangements been made for the residential accom-
modation of the staff of the offices that are to be moved out?

ot arefre . N £ @A A [T Y THAT § A FY A

‘8hri Gadgil: Whatever residential arrangements could possibly be made
would be made.

8Shri Tyagi: With reference to (c), the hon. Minister has stated that some
Ministries are not in favour of moving to other places. May I know which of
the Ministries are not in favour of moving from Delhi?

8hri Gadgil: Some Minjstrics are strongly not in favour of moving from
Delhi and some others not so strongly.

Mr. Speaker; The question is which of them are not in favour of moving?
8Shri @adgil: I require notice of that.

Shri B. Dag: May I know what action has been taken to bring the office %f
the Auditor General from Simla to Delhi?

Shri @Gadgil: The present position is that it has been decided to bring to
Delhi the office of the Auditor General, and as soon as accommodation is
available, that office will be shifted.

Sardar B. §. Man: May I know whether the C.P.W.D. have taken note of
the large number of vacant buildings and palaces in the INast Punjab and
States and why some of these offices have not been shifted there?

Shri Gadgil: All the vacant buildings and other available accommodation in
many of the States have beeu taken into consideration and gradually offices are
being asked to shift. From the list T have just read, the hon. Member will
find that Baroda and Kapurthala are included.

Shri S8hiva Rao: In the list of offices proposed to be shifted, is there one
concerned with the manufacture of palm gur which, I understand, is located
ir Delhi?

Shri Gadgll: That is under consideration.

Shri Shiva Rao: What is under consideration?
Shri Gadgil: Tﬁe removal of that office.
Mr. 8peaker: Next question.
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8hri Bidhva: T just want to ask one question, Sir. T want to know to whom
this accommodation which will be available will be given; for residential pur-

poses or any other purpose?
M Speaker: My difficulty is thag if T allow him, I must allow others.

“ SERVICE FIRST”’ SCHEME ON BENGAL-NAGPUR RAILWAY

#190. Shri Sidhva: (a) Will the Minister of Railways be pleased to state
whether it is a fact that the Bengal Nagpur Railway have introduced a
“‘gervice first’’ scheme on their Railway?

(b) If sc, what are the functions of the persons who run this scheme?

(¢) When wug this scheme introduced and how it is worked?

The Minister of State for Transport and Railways (Shri Santhapam): (a) to
(c). Yes. A “‘Service First” scheme has been introduced on the B.N. Railway
with effect from 17th October, 1949, which provides for the posting of a
Gazetted Officer as an Orderly Officer, each day at each important stgtion on
that Railway. His duties are to visit trains and station premises to ensure
securily and comfort of passengers, to deal with complaints on the spot and
to sep that the service rendered to the travelling public is maintained at a
high level. Daily reports are submitted by such officers to the Departments
concerned on the action taken or proposed to be taken.

8hri 8idhva: Muav I know from the hon. Minister whether grievances are
discussed on the spot and decisions given on the spot immediately?

Shri Santhanam: I do not know that decisions are taken immediately. If
facilitics are to be afforded and if expenditure is.to be incurred, it will be
referred to the Department coucerned.

Shri 8idhva: Then, what is the advantage of this?

“’Shri Santhanam: The advantage is that responsible officers see things for
themselves and if there is any necessity for improvement, that necessity is
brought to the notice of the Department concerned summarily without all the
usual correspondence.

Shri Sidhva: Since how long has, this system been working and may I
know whether this has been introduced on other railways?

Shri Santhanam: 1 have already stated that this scheme ‘has heen intro-

duced on the B. N. Ruilway from the 17th October, 1940. FEach Railway has
been asked to adopt similir measures according to its own convenience and
resources.

Dr. Deshmukh: What is the strength of the personnel? How many are
emploved?

Shri Santhanam: ‘\Vhere there are mm'ly officers, each officer takes the
service by turn. That is the proposal.

Shri Tyagi: What is the estimated cost of this first service? May T know
whether the officers go on running trains or whether they stzy in the stations?

Shri Santhanam: There is no questior of cost involved. This is in addition
to their normal duties.

S wE: AT EAE 7% @ F74 F (AT A § A gAL oA

% aqi Agi A& fvar o ?
Shri Bhatt: If not cost is involved why is this system not introddeed in .the
case of the other railways?
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8bri Santhanam: I have already stated that every Railway has been asked
to adopt 4 similar scheme.

st 9z deT s fw ges fdic feq sad mifes fear smant aY
fegitfas & &Y 9wt w4 &

8hri Bhatt: You stated they would udoot it according to their resources,
but thes: resources are not necessary.

Mr. Speaker: Order, order. Next question.

GuntreEp HouSES FOR RATLwWAY EMPLOYEES

*191. Shri 8idhva: (a) Will the Minjster of Railways bhe pteased to state
whether Railways have built gunited houses in Bombay: for their employees?

(b) If so, what is the number and what is the total cost involved?
(c) Was any contract given for the construction of these houses?

~ (d) How does the cost of this kind of house compare with the usual Drick-
buils house:

(¢) Do Govervment contemplate coustructing more such houses for their
employees in other places in India?

(f) What is the programme of Railways in regard to the construction of
houses for their employees? o

(g) Which cluss of employees are allotted these houscs in Bombay?
The Minister of Transport and Railways (Shri Gopalaswami): (n) Yes.

(b) 96 houses have been completed and 28 are under construction the
total estimated cost being Rs. 2:76 "nkhs.

(¢) All items of work were given on contract except  guniting which was
done departmentally.

(d) The cost of single-storeved gunited houses for Class 1V staft varies from
Rs. 2,100 to Rs. 2,300 per unit aga'nst Rs. 4,000 for the traditional type. For
multi-storeved houses, the cost varies {rom Rs. 2,500 to Rs. 2,600  against
Rs. 4,500 for the wiuditional type.

(e} Yes, whoere this type of coustruction js suitable.

() According to the funds available 4,000 to 5,000 quarters are being con-
structed anuually.

(g) Though intended for Class IV staff, 88 units have been temjorarily
allotted to C hu-; IT1 refugees staff and 36 to Class IV staff.

Shri Kamath: Whaut is the answer to part (b)?

8hri Gopalaswami: 96 houses have been cowpleted and 28 are under
construction the total estimated cost being Rs. 2'76 lakhs.

Shri 8idhva: Muay 1 know the answer to (f). -

Shri Gopalagwami: According to the funds available 4,000 to 5,000 guarters
are being vonstructed annually.



ORAL ANSWERR 181

Shri 8idhva: May I know what is the accommodation in each house? May
I also know whether the 96 hourses which have cost 2:76 lakhs are single
tenements. If that is so, what is the accommodation.

8hri Gopalaswami: I think ‘the acconunodation is two rooms plus a kitchen
and a yard.

8hri M. C. S8hah: What is the area of each tenement in square feet—floor
area?

Shri Gopalaswami: 360 square feet.

"Shrl ¥rank Anthony: Is it a fact that the staff have been transferred irres-
pective of whether accommodation is available for them in different parts of
the railwavs?

Shri Gopalaswami: 1t may happen that in certain cases staff are transferred
without accommodation being provided by the railway at that particular place.
We cannot alwnys ensure that accommodation ig available.

Bhri Frank Anthony: Is the hon. Minister aware that running staff are living
in the open, in kitchens, in railway bogies and in disused lavatories?

Shri Gopalaswami: The hon. Mewmber appzavs to know more about thig
than 1 do, but I will inquire.

Shri Kamath: What is the quantity of cement used in the construction of
each house and what is the type of rooting?

shri Gopalaswami: Roofing, 1 bel'eve, is asbestos.  As regurds the quantity
of ¢coment, | am afraid, T must ask for notice. i

Shri Kamath: In view of the fact that the answer shows that these houses
are going to cost fronu Rs. 2,500 to 2,600, each, may I ask how many houses

make one unit?
Shri Gopalaswami: One unit ix & house.

Shri Sonavane: Is there any r-nt charged from the emplovees and whether
the cost of construction is recovered from th: emplovees by instalments.

Shri Gopalaswami. N¢ cost will be recovered.

Shri Sidhva: May T Lkuow what is the difference in price between a pre-
fabricated house and thiz gunite house.

Shri Gopalaswami: Ahout Rs. 1,000.
Shri R. K. Chaudhuri: What is this gunite material?

Shri Gopalaswami: 1 think the stuff is pumped into the frame-work and that
pumping is done with the aid of an instrument which i« in the shape of u gun.

Shri Kamath: What is the cstimated accommodation in every unit rnd
for how many families?

» Shri Gopalaswami: One family.

Shri Kamath: Is there any proposal on the part of (GGovernment to use
these houses for refugees also.

8hri Gopalaswami: Refugee Railway staff are accomunodated.
Shri Sonavane: What is the rent charged from the employees?

Shri Gopalaswami: Some of these quarters have been let to Class 111 staft
and reut is recovered from them, but for Class IV stafi no rent is recovered.
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Shri 8idhva: The hon. Minister stated that the cost will be Rs. 1.000
less than that for the pre- -fabricated house and we know that the cost of a
prefabricated house f&8 Rs. 2,500.

- 8hri Gopalaswami: T am speaking s: vbyct to correction and 1 think pre-
fabricated houses have been offercd for sale at Rs. 2,500.

Roap LiINK BETwEEN INDIA AND TIBET

194, Shri A. B. Gurung: Will the Minister of Transport be pleased to
state the annual expenditure incurred from -the Central Roand Iund on the
maintenance o' the road beginning from Teesta in the district of Darjeeling,
passing through Gangtok and linking Tibet?

The Minister of State for Transport and Railways (Shri Santhanam): No
expenditure on the maintenance of roads is incurred from the Central Road
Fyhd, but an average of about Ra. 1-7 lakhs a year is spent on the Teesta
Gangtok section for ordinary maintenance.

Shri Chattopadhyay: May I know whether there is any proposal to start
rail-cum-road transport for passenger and goods traffic facilities on th's road?

Shri SBanthanam: I have to ask for notice. It does not arise out of this
question. :

TistA Dam ProJEOT

*195. 8hri A. B. Gurung: Will the Minister of Works, Mines and Power
be pleased to state whether Government have finally abandoned the Tista
Dam DProject in West Bengal?

The Minister of Works Mines and Power (8hri Gadgil): Tt is understood
that the Government of West Bengal have held the Tista Dam Project in
abeyance.

WATER-OLOSET IN CLAss IT RalLwAy COMPARTMENTS

*200. Dr. Deshmukh: (a) Will the Minister of Railways be pleased to st'ate
what Department is responsible for the design of the re-modelled water-closet
in the old 2nd class compartment converted into Class II compartment?

(b) What authorily did finally approve the design?
(¢) Are Government aware that the arrangement is inconvenient?

(d) Do Government propose to examine the matter?

The Minister of Transport and Railways (Shri Gopalaswami): (1) to (d).
There are numerous types of passenger coaches in use on Railways nt present
and many of them are of non-standard designs, which have been developed
by individual Systems. To obtain the information required to reply in detail
to the hon. Member’s question, it is necessary to know the Railway, the train,
and if possible, the serial number and type of the railway carriage which is
referred to.

Dr. Deshmukh: Is any standard arrangement being evolved by the
Ministey? '
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Shri Gopalaswami: 'The minimum standard of amenities has been
prescribed Ly the Railway Board.

8hri Tirumala Rao: Is it a fact, Sir, that in many First and Sccond clas8
compartments the water basin is situated just over the commode which is
a source of great inconvenience?

8hri GQopalaswami: 1 am not aware of the particular inconvenience refer-
red to by the hon. Member, but I have noticed a certain amount of inconveni-
ence which might result even from the new basin that has been provided in
the new type of coaches and we are taking steps to improve that particular
amenity.

Shri Tirumala Rao: Is it a fact, Sir, that the new basin provided in the
East Indian Railway's Second class compartments holds hardly one pint of
water?

8hri Gopalaswami: I have not had the measurement made, but I
will have it done.

Dr. Deshmukh: In view of the variety of arrangements in the various
compartments will it be possible for the fwo hon. Ministers to visit them in
turn and gee the convenience of.........

Mr, Speaker: Order, order.

Shri 8idhva: May I know whether Government have introduced various
designs of third class coaches? If so, how many and what is the latest design
that they have approved of?

8Shri Gopalaswami: It does not seem to arise out of this quegtion.
8hri 8idhva: I meant designs for second class, Sir.
Mr. Speaker: Next question.

HIiMALAYAN AviATION L1D.

%201, Dr, Deshmukh: (a) Will the Minister of Communications be pleased
to state the average number of passengers carried by the Himalayan Aviation
Ltd, from the date of its commencement up to 15th January, 1950?

(b) What s the income derived by the Company (i) from passenger fares,
and (ii) from the mails carried from the date of starting till 15th January,
19507

The Deputy Minister of Communications (S8hri Khurshed Lal): (a) 47 per
day on the company’s night air mail services which commenced on the 15th
October, 1949,

(b) (i) Rs. 4,86,084 for the period 15th October, 1949 up to she 3lat
December, 1949. The figure for the period from the 1st to the 15th January,
1950 is not yet available.

(ii) Rs. 6,483,406 for the period 15th October 1949 to 15th January 1950.

I may also add that the daily average of passengers for the month of
January was 50.
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Ti0KETLESS TRAVELLING ON RAILWAYS

*203. 8hri Bhatt: Will the Minister of Railways be pleased to state:

(8) the total number of Railway passengers detezted travelling witbout
tickets in quarters of years 1948 and 1949 Railway-wise;

(b) whether the ticketless travelling is on the increase or decrease;

(c) if on the inercase on cerfain railways what prohibitive 1neasures
Gevernment have taken or propose to take in this regard:

(d) whether it is a fact that one of the causes leading to ticketless travelling
is the insufhcient and improper booking facilities at railway stations; and

(e) whether Government reward the Travelling Ticket Examiners for their
zealou: extra services, if s, in what manner and if not, why not?

The Minister of State for Transport and Railways (8hri Santhmm({: (a)
and (e). Information in the form asked for is not readily available and will
be placed on the Table of the House when received.

(b) Comparative figures for April to August 1948 and 1949 are available
and these indicate a slight increase in the number of passengers detected
travelling without tickets.

(6) The increuse in detection referred to under (b) is to be attributed to
the more rigorous methods now employed. Preventive measures include more
vigilant checkirg at station entrances and exits and on running trains; special
Magistrates for summary trials and better provision of beoking facilities.

(d) No; this state of affairs has been remedied.

N wg : FA7 SO A9 FHiAL, 6 g9 foq evam afgedz adwg
7T fvq 7o €, 7@ faar ot w18 q@wr gTig A s Qrar § 7
Shri Bhatt: You have stated that special magistrates have been appointed
for that purpose. Have you thought of any other remedy?
8hri Santhanam: We have intensified checking and we have occasional
mass raids and the whole train checked and we are trying to carry out every
suggestion which comes on our way.
St Ag : FAT AWMAG HA A F7ocAw g awwAArg fF Rwe
fred & awg g aga AT WA | faqr fevz 85 wd g ?
Shri Bhatt: Has the hon. Minister’s attention been drawn to the fact that
many people get into traing without tickets just because they fail to get them?
8hri Santha&nam: Sir, there were some ditficulties last yesr about booking
facilities but they have been improved all over and I think the complaints
about lack of booking facilities are rsre now-a-days.
S WZ : #qy AT G o w7 75 A & 5 afz g0 dafeal &
fog fege & #fod oy 52 g3 fags 9 @ o0 amafaat a1
fewz faw gear & ?

Shri Bhatt: Does the hon. Minister think that if the window is opened half
an hour earlier for se{ing out tickets to 100 persons it will be possible to make
them available to all the one hundred?
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Shri Santhanam? Sir, we are now taking steps to see that the booking
offices are opened sufficiently earlier for the purchase of tickets.

Bardar B. 8. Man: Is it a fact that from the revenue point of view the ticket-
less travelling has proved profitable to the Railways and on that account the
Railways are not checking ticketless travelling?

Shri Tirumala Rao: Is it a fact that on certain sections of the E. I. Railway
ticketless travelling is increasing in the Upper. Classes?

Shri Santhanam: I have no such information.

Shri Dwivedi: May I know if there are casss where members of the Railway
staff have been travelling without tickets?

Shri Santhanam: Ordinarily the Railway staff have got their passes.

Dr. M. V. Gangadhara Siva: May I know whether the hon. Minister has
exempted the poor blind and disabled ticketless travellers? If not, why not?

8hri Santhanam: We have given soncessions to blind people and others
travelling froin certain institutions to their homes and vice versa but no persom
has been specially exempted by rules and ullowed to travel without tickets.

Shri Bharati: Are there sufficient ticket oxaminers on the Ruilways—for in-
stance in the Grand Trunk Express? I want to know whether the ticket exa-
miners check the upper class passengers.

Shri Santhanam: In all big stations and junctions there are sufficient
examiners who are expected to check tickets.

T @efgg . wEA W AW A & qaFT T ARE gy A
TR A A FiT fede F wor FW@ § A v 47 WA 9T fowe
IS 7Y geezageg 2 feaary % std feez 7 om@im s, Wk
AT AL A AT YA 9Ty IF qIRA TG 9 ?

Thakur Lalsingh: On the occasion of the Kumbh and other fairs hundreds
and thousands of Sadhus travel without ticket. Are any instructiols given to

the ticket collectors on these occasions not to demand tickets from them? Tf
vot, how many Sadhus have been prosecuted so far?

Shri Santhanam: Sir, we do not propose to exempt Sadhus from paying
tickets and we will take all steps to collect tickets.

Shri Kamath: From figures received, is the hon. Minister in a position to
state which Railway takes the prize for ticketless travel?

Shri Santhanam: I have some figures both for 1948 und 1949 and I think
almost all rallways have their own records.

PANIPAT-GOHANA RAILWAY LINE

*204. Master Nand Lal: Will the Minister of Railways be plensed to state
whether Government propose to re-lay the Panipat-Gohana Railway Line
wh'ch was dismantled during the last World War and if so, when and if not,
why not?

The Minister of Transport and Rajlways (Shri Gopalaswami): The guestion of
restoration of the Puuipat-Golhana Railway line is under consideration. The
Eastern Punjab Railway Administrat'on is preparing a financial' appreciationr
of the restoration in consultation with the East Punjab Government and &
final decision will be taken on receipt of the Railway’'s Report.
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Shri N. 8. Jain: Are the Government re-laying any raitway which was dis-
mantled during war in the coming year?

Bhri @opalaswami: They are considering the question of vestoring some
of these lines.  As to whether actual work will be undertaken depends on
what provision we make in the budget for next year.

EDUCATIONAL FACILITIES FOR CHILDREN OF E.P. RArLwAY STAFF

+205. Master Nand Lal: Will the Minister of Railways be pleased to state
whether any facility is given to the stafl working at A Class Railway Stations

-of the E. P. Railway for the education of their children where no school exists
and if so, what and if not, why not?

The Minister of Transport and Railways (8hri Gopalaswami): Yes.
Permanent Class TIT staff, and skilled workmen, who, owing to the absence
of a school of the requisite standard at the station at which theyv are posted
+(including ‘A’ Class Railway Stations of the E. P. Railway), are compelled to
send their children to boarding schools away from the station at which they
-are posted, are granted assistance from Railway Revenues towards the educa-
tion of the children in accordance with the rules laid down in Chapter XTI of
the State Railway Establishment Code, Volume I, a copy of which is in the
Aibrary of the House, and at the following rates:

Pay of the employes Limst of assistance
Not exceeding Rs. 100 p. m. Half of the fees for board and tuition,
Rs. 101 to Rs. 200 p. m. 1/8rd -do-
Rs. 201 to Rs. 300 p. m. 1/4th -do-

The assistance is subject in all cases to an over-riding maximum of Rs. 15

-p.m. per child and to a maximum of Rs. 60 p.m. to any employee at any
one time.

Shri Raj Bahadur: May I know whether similar facilities are available to
schlldren of Railway staff on similar stations on other lines?

Shri Gopalaswami: I think they are.

WAINGANGA PROJECT

%206, Shri Kannamwar: Will the Minister 6f Works, Mines and Power be
jpleased to state:

(a) the amount which has been spent over the investigation of the Multi-
purpose Wainganga Scheme in the State of Madhyn Pradesh;

(b) whether the investigations of the Scheme have been completed ;

(c) if not, whether Government propose to complete the investigation of
the scheme;

(d) the amount which will be required to complete the same; and

e) whether it is a fact that the scheme has been described us the greatest
~mnn(-n)mde lake in th> world by the Chuirman of the CW.IN.C.?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (d). The
investigations of the Wainganga Project arc being carried out by the Govern-
ment of Madhya Predesh and the Government of India have no information
-«n the points raised. -
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(¢) The Chairman, Central Waterpower Terigation and Navigation Com-
mission in comparing the estimated storage capacity of this reservoir of 33-07
million aere ft, with that.of the Boulder Dam reservoir ol 32 million ncre ft.,
described it as likely to be bigger than the biggest man-made lake in the world.
However, he huas since advised the abandonment of the project in the form in
which it was originally proposed.

Shri Kannamwar: May T know whether the staff working on this scheme
with a contract for five years have been given notice of termination of their
sarvice?

Shri @adgil: That is purely within the jurisdiction of the State Govern-
ment of Madhya Pradesh.

Shri Kamath: Is it a fact that when the Minister visited Nagpur sometime
last year, some of the vested interests there—malguzars round about the
area—met him and represented to him against this scheme and it was partly
because of that that the scheme was abandoned?

Mr, Speaker: Order, order. The hon. Member started with vested interest
and hes gone on making so many insinuations. He may ask for information,
if be wants.

Bhri Kamath: When the hon. Minister visited Nagpur last year, is it a
fact that some of the Malguzars in that urea represented to him against this
scheme?

8hri Gadgil: Tt is a fact that the hon. Minister did visit Nagpur, when he
visited the spot and he along with the experts came to the conclusion that
the proposed site was least suited for a project of this character, the reasons
being that that the length of the proposed dam would be 13 miles and the
suowersion of four lakh acres of good paddy land would be the result as
against the doubtful possibility of ten lakh acres being made available after
cutting down the entire forest. This will further result in less rainfall and
from every point of view this scheme was not acceptable.

Dr. Deshmukh: May I take it that the hon. Minister also came to the
conclusion that the scheme should be abandoned?

Shri @Gadgil: T agreed with the technical and expert advice T was given.

Prof. Ranga: Are we to understand that no effort is being made to develop
it in any modified manner?

Bhri Gadgil: Tt is not correct. The Chairman of the .C.W.L.N.C. suggested
an alternutive scheme at a certain point in the river Pranhita and the Madhya
Pradesh Government was directed to investigate that.

8hri Kishorimohan Tripathi: Was the scheme placed before the Central
Government before the preliminary survey was undertaken?

Shri Gadgil: No. Sir. It was at a later stage that the scheme was placed
before the Central Government and the officers of the Central Government
made various reports with the result that has been just stated by me

Prof. Ranga: How is it that so much information has been supplemented
now whereas the hon. Minister had earlier thought fit to say that Government
had no information.

Shri Gadgil: Tf the hon. Mewber looks at the form of the question he will
apyrecinte the answer I had given ’

Dr. Deshmukh: Did the hon. Minister come to know duriug his visit that
a sum of nearly 12 lakhs of rupees had already been spent on this project?
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gnrt Gadgily That always happens in pieliminay investigations when
projects of this character nre to be investigated. For example, I think nearly
25 to 80 lakhs have already been spent over the Ramapadasagar project and
yet we have not accepted it on uccount of several reasons.

Dr. Deshmukh: What portion of the amount which has bsen spent was
spent after the Central Government had examined or looked into the scheme?

Shri Gadgil: It is more or less a matter for the Madhya Pradesh Govern-
ment to say but as far as I know, after the recommendations of the Chairman
of the C.W.I.N.C. nothing substantial was done.

Shri Tirumala Rao: Is the same fate awaiting Ramapadasagar which has
met this scheme?

Bhri Gadgil: That is more than I can say.

Shri Kamath: What stage has been reached in the investigation of the
modified scheme suggested by the Chairman of the C.W.I.N.C?

8hri Gadgil: So far us the Government of India are concerned they have
not .yet received any report from the Madhya Pradesh Governmment.

Shri Hossdin Imam: Ag a result of such affuirs, has the Centrul Govern-
ment framed any scheme by means of which, provincial money is going to be
spent only after scrutiny, so that wastage like this may not occur in future?

Shri Gadgil: 1t does not arise out of this.

Shri Hossain Imam: My question is: Hus the Centrnl Government any
scheme for supervising provincial shemes before they are sanctioned?

Mr, Speaker: That is a different question now.

Shri Gadgil: Undei the law in force before the Constitution was passed all
that was possible for the Government of Indin to do was to give adviee when
required and to adjudicate other matters that were rcferred to it. Under the
present Constitution more powcrs have been given and it is the intention of
the Government of Indin to introduce a Bill which will regulate all sueh things.

Shrimati Durgabai: The hon. Minister stated with regard to Ramapadasagar
that he had not ace-pted it; does it mean abandonment of the scheme or only
that he has not accepted it for the present?

Shri @adgil: The position is that it is such a huge project cost'ng 130
crores of rupees and it will require nearly twelve vears for corpletion. In
view of this and in view also of the fact that the entire engineering staff would
be required if we start the construction, not only this but ul§o all the cement
and steel available for the Province of Madras would be required, the Govern-
ment of India thought that this project should wuait till times are miore pro-
pitious.

IRRIGATION AND MULTI-PURPOSE SCHEMES FOR MADHYA PRADESH
+207. Shri Kannamwar: (a) Will the Min’ster of w«_)rks, Mines a.nd‘ Power
be plensed to state how much amount has been sanetioned for the State of

Madhya Pradesh for the investigation of irrigation and multi-purpose schemes?

(b, What are the cchemes that are at present under investigation in the
Madhya Pradesh?
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(¢) How much amount has been spent over all the schemes other than the
Wainganga Schemes?

(d) How much amount is still required for the completion of the investiga-
tion of all the schemes other than the Wainganga scheme?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (d).
Estimates amountng to Rs. 102,380,816 were approved for the preliminary
investigations of eight river valley projects in the Upper Mahanadi basin and
three in the Narmada basin. Of these, only two, namely, Upper Mahanadi
Dam Project and Jonk Dam Project have been taken up for investigation in
the Upper Mahanadi basin and three namely Bargi Dam Project, Tawar Dam
Project and Punasa Dam Project in the Narmada basin. Up to the end of
December, 1949 a sum of Rs. 7,02,427 had been spent on these investigations.
A further sum of Rs. 55,49,000 will be required for completion of these investi-
gations.

Dr. Deshmukh: When is it likely that the investigations would be com-
pleted and on how many of these schemes?

An Hon. Member: In due course.

Shri Gadgil: My hon. friend suggests “‘in due coursc ™ but 1 would say
that approximately two years will be required.

‘GRow MORE FooD’ CAMPAIGN

*208. Shri Ohandrika Ram: (a) Will the Minister of Agriculture bhe plcased
to state the amount of grant given to the State of Bihar in tiie years 1947-48
and 1948-40 for ‘Grow More Foud' campaign?

(b) Hew many acics of land have been under ~ultivation in Bihar under the
said campaign?

(c) What was the quautity of produce of various crops under cultivation
under the scheme?

(d) Have Government made any attempt to reduce the acreage of cultiva-
tion under (i) sugar-cane; (ii) tobacco and (iii) other money-crops for inereas-
ing food production in Bihar? '

The Ministar of Food and Agriculture (Shri Jairamdas Doulairam): ()
Lis. 5,206,285 in 1947-48 ard Rs. 61,05,590 in 1948-49 were sanctioned as grant
but Rs, 91,29,600 and Rz 39,20,000 sere in  all aztually spent in the two
years respective'y,

(b) The acrenge benefited by the Grow More Food ecawmpaizn in Bihav in
1947 48 was 0,19,694 and 6,05,128 in 1948-49.

(c) The total extra production achieved in this area was 79.200 tons in
1947-48 and 33.224 tons in 1948-49.  Information regarding each crop hax
been called for from the Eihar Government and will be furnished to the
House.

(d) No.

8hri Jhunjhunwala: Dic Government enquire as to what was the caus:
of not spending the whole amount?

Shri Jairamdas Dowlatram: They have spent less on irrigation works,
fertilizess and seed distribution and we are enquiring from them as to what
were the reasons for not spending the whole ame- ~*.
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Shri Kamath: Hus any land been reciaimed in the State of Bihar during
the two years under reference here?

Shri Jairamdas Doulatram: 1 would require notice of that specific question.
I believe they inust bave reclaimed some lund but 1 am: unable o give the
figures.

Bhri Jhunjhunwala: Was any money earmarked [or particular items such
as so much for seeds, so much for irrigation works, ete.?

Shri Jairamdas Doalatram: Yes; we gave them according to each item.
Separate sums were eurmarked for each item.

Shri Jhunjhunwala: On irrigation they spent less?

Shri Jairamdas Dcn'atram: We gave them for irrigation, land development,
distribution of seeds, livestock schemes and other miszellaneocus schemes,
including plant pretection. .

8hri Jhunjhunwala: On which items did they spend less?

Shri Jalramdas Doujatram: They spent less on irrigation works, fertilisers.
and on seed distribution-.

Babu Ramnarayan Singh: What is the increase in produce during the
period as a result of the Grow More Food Campaign?

Shri Jairamdas Doulatram: I gave the figures. 79,200 wons in 1947-4& und
53,224 in 1948-40.  In the first year it cost about one rupee per maund and
in the second it cost Rs. 2-10) per maund,

Babu Ramnarayan Singh: How was this resu't obtained?
Mr. Speaker: He means the extra food or the calculations?
Babu Ramnarayan Singh: How are these calculations arrived at?

Shri Jairamdas Dotlatram: On the basis of certain standard yields. For
‘nstance, we know what is the extra yield as a result of using certain ferti-
lisors, we take the néreage over which they were used and ftom that find out
whant was the extra production.

Shri Tirumala Rao: May I know what proportion of the grants made
to the Bihar Government was spent for intensive production from the land
alrendy under en'tivatien and what proportion was spent for bringing fresh
land under cuitivation?

Shri Jairamdas Doulatram: T would Yequire notice of that question.

Shri F.ossain Imam: May I ask if the fertilisers were earmarked for all
food grains or for any particular crop?

Shr1 Jairamdas Doulatram: For food grains.

Shrl Kamath: In what proportion has the loan of Rs. 10 crores or so,
which India cbtained from the International Bank recently for the Grow Morc
Fnod campaign, been distributed among the various States i Indis®

Shai Jairamndas Dowlatram: Does it avise out of the quastion, Sir?

Mr. Speaker: No.

Shri Sidbva: Aigine out of the answer to part (b) of the question whe ein
the hon. Minister rtated that 6 lakhs and odd a*res of land has heen under
cultivation, may I know whether new land has been brought und:r cultivation
or fullow land has been improved?
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Shri Jajramdas Dculatram: I stated that the total acroage benefited in
Bihar was 6 lakhs and odd  This was not all new lands. [t eowapriges existing
land on which fertilisers were used, existing land on which iniproved seed
was used and also it may include some land which was specially reciaimed.

Sardar B. 8. Man: Ficm the figures given by the hon, Minister I fiud thas
in 1947-48 the increase n the food production was 79,000 tons whereas in the
later year it has decreased to 50,000 tons. That is, instead of increasing it
has decrcased.  What is tke reason for this?

Shrlh Jairamdas Doulatram: We have asked the Bihar Govarnment to ex-
plain this,

GANGA BRIDGE PROJECT

-

¥209. Shri Chandrika Ram: (a) Will the Minister of Railways be pleased

to state whether Government have abandoned the Ganga Bridge Project at
Mokamah ? i

(b) Is there any proposal to construct the Ganga bridge at Patna instead of
at Mokamah? : .

(c) If the answer to part (b) above be in the negative, will Government
consider the proposal go construct a Rail-Road bridge at Patna?

The Minister of Stale for Transport and Railways (Shri Santhanam): (a)
No, the work has not been abandoned but only postponed. -

(b) No, there is no propossl at present for the construction of a rail read
pbridge at Patna but the State Government have investigations in hand for the
construction of a road bridge there.

t¢) The Patna site has not so .far been considered suitable for a rail-cum-
road bridge but an alternative site near Futwah is being eramined.

8Shri Bidhva&: What is the estimated cost of this bridge?

Shri Santhanam: Th: cost of the rail-road bridge at Mokamah was exti-
mated at Rs. 12 crores.

Shri Ohandrika Ram: Mauy I know the difference in the estirantel cost of
the bridge at Mokamah and Patna?

Shri Santhanam: Patna was considered unsuitable for technical reasons,
and the cost also was estimated to be Rs. 8 or 4 crores higher.

Shri Goenka: Why has thiz project at Mokamah been postponed ?

Shri Santhanam: It has been postpoved for two rveasons. Onc is the
shortage of funds for capital expcnjiture and the second is that n new chan.nel
developed during the flocds of 1948 whish has made the construction cosilier.
We are waiting to soe whether that channel will be permanent or will dry up.

Shri Gautam: Which firm of encinecrs did the preliminary survey and bhow
much did it cost?

Shri Santhanam: The Railway engineers, I think, carried cut the preli-
minary swvey and put up the estimates.

Shri Ohattopadhyay: May I know whether the ‘Government has examined

the . suitubility of changing the a'ignment from Mokamah to Sakrigalighat in
the Bengal-Assum link?
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8hri Banthanam: The need for a bridge at Mokamah or socacwhere near is
so great that I think il is not possible to shift it to a distant place. But the
question of a rail-road bridge at Futwah or some place nearer Patna is under
investigation row.

8hri Goenka: Is it not a fact that this project was sanctioned by the
Standing Finance Committee a year and a half ago?

Shri S8anthanam: It is quite true, and it was also sanctioned by the Cabinet.
Bt Jater rensons have forced us to postpone the scheme.

Babu Ramnarayan Singb: May I know when the project will be resumed?
Shri Santhanam: It has been postponed for a period of two years. It will
be reconsidered at the exl of two years.
. Shri Jhunjhunwala: Has the Government considered the question of an
underground bridge from the point of view of economy? ’
Shri Santhanam: 1oes the hon. Member mean a tunnel Lelow the Ganges?
8hri Jhunjhunwala: Yes.
Shri Santhanam: Such o project has not been examined, so far as T kncw.

SABAYA AERODROME (BIHAR) ®

*210, Shri Ohandrika Ram: (a) Wil the Minister of Communications be
pleased to state why the building material is lying unused at the Sabaya
Aerodrome in the District of Baran (Bihar)?

(b) 1s it the intention of Government to keep the aeordrome on a permu-
nent baeis?

(c) If the answer to part (b) above be in the affirmative, what steps, if
any, are being taken to repair the roads and buildings there?

The Deputy Minjster of Oommunications (S8hri Khurshed Lal): (a) to (c).
The hon. Membe: is apparently rveferring to the Hathwa airfield. As this
airfield is under the control of the Air Heudquarters, the question should have
been addressed to the hon. Minister for Defence. It has accordingly been
transferred to the list of questions for the 17th Februavy 1950, when the hon.
Minister of Defence will answer it.

ARTIFICIAL INSEMINATION OF CATTLE

~196. Shri 8. 0. Samanta (on behalf of 8hri Barman): (n) Will the Minister
of Agriculture bc pleased to state how many centres had been opened by the
Government of Indin for work on artificial insemination of cattle?

(b) How many centreg have been closed down?

(c) What are the results achieved so far?

(d) What are the recommendations made by the Advisory Board of I.C.A.R.
during its sitting at Delhi in December, 1949?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Your Cenires were opered at Caleutta, Patna, Bangalore and Montgomery in

1945,
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(b) The centre at Montgomery was closed down after the Partition, and it
is proposed to hand over the remaining three centres to thas respective States
in which they are situated, with effect from 1st March, 1950.

(¢) Altogether about 26,000 animals have been inseminnted at thesc
centres,  The results have been en~ouraging and have demonsirated the
practicability of its utilization in this country with g view to meeting the acute
shortage of high quality sires

(d) The Board recommended that the number of Artificial Insemination
Centres should be increased as a considerable amount of field research on this
subject siill remains to be done, and that it has a direct bearing on the Grow
More Food Cawpaign as it would help in producing more milk and better work

animals. : 1t 1/ W

Shri B. Das: What akout the Jubbulpore cattle insemination projeet?
Has that scheme been sburdoned? The Economy Committee had rccom-
mended the Rs. 1 crore project which the I.C.A.R. wanted et Jubbulpore for
cattle insemination. The hon. Minister did not mention it in his reply,

Shri Jairamdas Doulatram: I have no special information about Jubbulpore
insemination project at the moment.

Shri Hossain Imam: May I know whether there is sny proposal at present
for opening new artificial inkemination farms in other parts of the country?

Shri Jairamdas Doulatram: We have recommended that the States should
take up the programme.

Shri Hossain Imam: Haz the Central Government promised to give themn
any help in this matter?

Shri Jairamdas Doulatram: I am afraid I cannot commit myseli at present.

Shri Deshbandhu Gupta: May I know the expenditurc incurred by Gov-
ernment on these schemes so far?

Shri Jairamdas Doulatram: I would require notice of that question.

Shri Kamath: Huve any reports been received by the hon. Minister to
show that artificial irsemination, being contrary to Nature, will have a detri-
mental effect on the cattle vltimately?

Shri Jairamdas Doulatram: The experience of other countries has not yet
ghown that it is so.

Shri A. P. Jain: Whet is the proportionate yield between natural insemi-
nation and artificial irsemination from the same number cf bulls?

Shri Jairamdas Dculatram: T am afraid I have not got that information.
1 would require notice.

Shri Iyyunni: What will be the cost of this artificial insemination so far
as one head of cattle is concerned?

Shri Jairamdas Doulatram: I will require notice of that question also.

Shri Tirumala Rao: With regurd to (¢), the hon. Minister stated that 26,000
inseminations have been given, Has he got figures to show how many have
materinlisad in actual calf births?

Shri Jairamdas Donlatram: Almost cent per cent,
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IMPORT OF TRACTORS

*197. Shri Jhunjhunwala (on behulf of Pandit M. B, Bhargava): Will the
Minister of Agricultare be pleased to state:

(s) the number of tractors imported in India during the years 1047-48,
1948-49 and up to the end of December, 1949 from foreign countries;

) the number of imported tractors, which are in operation in different
Stabtes, and the number that are lying idle on account of want of repairs;

(¢) the number of tractors which the Government of Indig intend to import
in future;

(d) the countries from which such tractors are proposed to be imported; and

(e) the nameg of the States to which the tractors so far imported have been
sent together with the number of tractors allotted to each of them?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
200 tractors were imported during 1947-48, 156 in 1948-19, and 106 during the
period 1st April, 1049 to the 31st December, 1949.

(b) and (e). Of {he total of 462 tractors mentioned above, 351 were
purchased on behalf of the State Governments who had accapted full financial
responsibility and the tractors, on receipt, were handed over to them. The
distribution of these tractors is shown in the statement placad on the Table.
The Governmnent of Indin have at present no information as to how many of
these tractors are lying idle for want of repairs, cte. The balance of 111

tr?]ctors in possession of th: Central Tractor Organisation ore all in working
order.

(c) Government have placed an order for 875 heavy tractors for lend
reclamation work. 01 of these tractors have already heen received and the
balance are expected to be received by the end of September, 1950.

- S(d& All the tractors referred to in (c) above are being imported from the

.

STATEMENT,
The 351 tractors imported by the Government of India during th i
!!oﬂul:' 't‘o 81st December, 1940 on behalf of State Governments, ;gve %J:"ggemuagrgé

Bombey Government . .e 39 Traotors
U. P. » e .. 148
Bihar " R 2
Sind b » .. .. [} ”»

) . ..
NWERE. o %
Bengul ”» .o . 19 ”
Assam " . o 8 »
C.PQ ” e . 20
Rampur »” . oo 1 "
Mysore ” . .o 14 .
Kashmir  ,, e 2
Faridkot ” "

(Befor PEPSU Union

was formed) .o . 3
Patiala & E.P.S, Union e 8

Total .. .. 351 Tractors
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Shri Sidhva: May I know through which agency these tractors are indented?
Through the Stores Depurtment or by direct order?

Shri Jairamdas Doulstram: Through the Indian Stores [Depamkment or.
the Indian Supply Mission.

Shri Sidhva: 1 want to know actually through what agency ovders were
placed.  If through the Ministry of Agriculture, were tenders invited?

Shri Jairamdas Doulatram* 1t was done through the Minisury of Industry
and Supply.

Sardar B. 8. Man: As regards the 875 heavy tractors which are to be
purchased from Armerica, may I know when their delivery iu India will be
completed ?

Shri Jairamdas Doulatram: We expect the delivery to be completed by
Novembher this year,

Sardar B. 8. Man: May I know where the 91 heavy tractors which have
aleeady arrived in India are working now?

Shri Jairamdas Dculatram: Some will start operations in  Bhopal within
five or gix days. )

Shri Goenka: What was the total cost of importing these tractors in 1947-
48, 194549 end 14549-50?

Shri Jairamdas Doulatram: I think I had placed before the House in reply
to some question, during the last session, all this information regarding the
entire cost of all the tractors imported.

Sardar B. 8. Man: The hon. Minister said that heavy tractors have
arrived or are nbout to arrive for land reclamation work. May I know if
Govermment have any iden when they will be able to complete the entire
reclamation work, and also, after that what use Government is going to make
of those heavy tractors?

Shri Jairamdas Doulatram: The full programme is for 7 years and pre-
bably the life of some of these tractors will only be five years. Even after
the present 1951 progrumme is completed, we would continue to dg reclamgtion
because there is a very large area awaiting rec'amation oven after our present
target is completed. '

Babu Ramnarayan Singh: How many tractors are working under the
Government of India?

Shri Jairamdas Doulatram: T have given the figure just now. It is 111
Babu Ramnarayan 8ingh: And the number in the different States?

Shri Jairamdas Doulstram: 351 were purchased on behalf of the Btates
Governments and they must be working there.

Shri Deghbandhu Gupta: May I know whether the (Government of  India
keeps a record of the working of these tractors in the States? e

Shri Jairamdas Doulatrar: No. T
Shri Deshbandhu Gupta: Does not even the Grow More Food Campaign
section of the Food Ministry keep a record of it?

Shri Jairamdas Doulatram: We receive from them fortnightly reports

regarding the work done by the tractors including reelamation and all other
items.
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8hri Jhunjhunwala: What has been the working efficiency of the tractors
working under the Centiul Organisation as compared to the efficiency given
by the manufneturers?

Shri Jairamdas Doulatram. So fur as the new tractors are concerned, they
will come into operation only now. 8o far as those which werz purchased
from the Disposals are cencerned, as aganst the total screage which they
were to recluim, we reclaiimed upto 90 per cent.

PETROLEUM

*198. Shri Jhunjhunwala (on behalt of Pandit M. B. Bhargava): Will the
Minister of Works, Mines and Power be pleased to state:

() whether Goverument intend to remove control over .petroieum apd if
not, why not;

(b) the quantity of petroleum consumed in India during the year 1949;
(c) the quantity of petroleum produced in India during the year 1949;
(d) the countries from which it was imported in the year 1949; and

(e) what steps the Government of India have taken so far or intend to take
to investigate and find out substitutes for petroleum and to make India self-
sufficieat in her requirement of petroleum ?

The Minister of Works, Mines and Power (S8hri Gadgil): (a) No, as we
are unable to afford the foreign exchange that would he raquired for unres-
tricted consumption.

(b) 2,234,435 tons of major petroleum products were consumed upto the
end of November, 1949.  Figures for December, 1949 are n2t uvailable.

(¢) 1,47,674 tous of msajor petrolenm produts. !

(d) Major petroleum products were imported during the year 1949 from (1)
Abadan (2) Bahrein Island, (3) Saudi Arabia, (4) British Borneo, (5) Sumatra
and (0) North East Indies.

(e) It would not be possible for India to be self-sufficient in petroleum
products and substitutes until vast sources of natural petroleurn are discovered
in the country, or la ge funds found for extensive production of synthetic oil
from coul. However, the production of power alcohol which is used as motor
gpirit in admixture with petrol, is being increased; and the question of pro-
during synthetic oil from coal is under consideration.

Shri Ohaliha: Is it a fact that large quantities of petroleum are lyingz in
Assnm without faci'ities for transport?

Shri Gadgil: That is only for the time being on wuccount of transport
difficulties,

Shri Ohaliha: When will the transport facilities be given for the move-
ment of this oil?

Shri Gadgil: As soon as they are available.

Prof. Ranga: Are any steps heing taken to encourage imports from sources
other than Anglo-American, that is, for instance, France?

&hri Gadgil: Th2 Government of India will consider that.



WRITTEN ANSWERS 197

Shri 8idhva: What is the total cost of establishment of control over
petroleum?

Shri Gadgil: T don't think that question arises out of this, by any stretch
of imugination.

Shri Sidhva: The question is about removal of control over petroleum. 1
want to know what is the cost involved in maintaining the ccntrol.

Shri Gadgil: 1t is insigpificant. If the hon. Member wants more parti-
culars, I want notice.,

Dr. Deshmukh: Whot is the quantity of petroleum lying in Assam and
how much of it has evaporated?

Shri Gadgil: I require notice, especially as regards evaporation.

Shri R. K. Ohaughuri: Is the hon. Minister aware that in Assam control
over kerosene has been removed, and for the same reason is the Government
going to remove the control over petroleum at least temporarily, in the
Province of Assam?

Shri Gadgil: The difficulty is that the total quantity cf petrol not merely
in Assa'n but all over the country, is fixed up in terms of availability of foreign
exchange, end if at any puwrticular time we de-control in any particular area,
the result will be not very desirable from the all-India point of view.

Shri Deshbandhu Gupta: May I know the quantity of power aleohol pro-
duced during the last yeur?

Shri Gadgil: T requice notice of that,

Shri Kamath: Does Government propose to direct that power alcohol
should be mixed with petrol before distribution all over the eountry?

8hri Gadgil: 1 understand that that is being done.

Shri Kamath: In what proportion?

8hri R. K. Chaudhuri: In view of the fact that it will take a long time to
have the necessary transpore facilities, does the Government realiss that there
will be a lot of evaporation and mu~h of this petrol will be wasted? In view
of that, do ‘hey propose to remove control in that Province at least?

Shri Gadgil: Well, the suggestion will be noted.

WRITTEN ANSWERS TO QUESTIONS
CARRIAGE OF,MaIL

*192, Seth Govind Des: Will the Minister of Communications be pleased
to state the proportion of mail carried by air to that carried by rail and road
since the introduction of Night Air Mail Service?

The Deputy Mirister oi Oommunications (Shri Khurshed Lal): The
attention of the hon. Member is invited to the reply given on the 2nd
February, 1950, to part (c) of Starred Question No. 50 by Prof. K. T, Shah.

SHUTTLE SERVICES BY AIR

*193. Seth Govind Das: Will the Minister of Communications be pleased
to state the policy of the Government regarding short distance shuttle services
by air such as (i) Delhi-Meerut; (ii) Delhi-Hardwar; (iii) Delhi-Agra; (iv)
between capital towns of States; and (v) different towns in the same State?

The Deputy Minister of Communications (S8hri Khurshed Lal): Ag stated
in reply to Dr. P. 8 Deshmukh’s Starred Question No. 297 on the 10th
February 1949, the initintive for the operation of air services, whether for
short or long distances and whether between ecapital towns of States or bet-
ween different towns in thc same States lies, with the air transport companies,
Government providing the ground organisation and other facilities where this
is justified by the requirements of traffic. The capital towns of most States
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are served by air services but no company has applied for licences for short
distance services like those mentioned in the question, presumably because
they feel that these services will not be remunerative,

PrLors, GROUND ENGINEERS[AND, TECHNICIANS

*199. Pandit M. B. Bhargava: Will the Minister of Oommunicrtijons be
pleased to lay on the Table a statement showing:

(a) The total number of pilots, ground engineers and technicians working
at present and during the years 1944-45 and 1988-39?

(b) What was the proportion of Indians vis-a-vis foreigners in each of these
cotegories?

(¢) Are there any Institutions for traiming fn India and if so, at which places?

(d) What is the total amount of expenditure incurred on these Institutions
by the Government of India, what is the number of trainees at such Institutiors,
and whether they are manned by Indian or foreign Instructors?

(e) Have Government srranged for the training of pilots, ground engineers
and technicians, in foreign countries and if so, in which countries?

(f) What is the number of persons receiving such truining in those countries

and what assistance, financial or otherwise, such trainees are receiving from
Government?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
I lay on the Table a statement giving the required information.

(c) and (dg. Facilities for flying training are provided at 11 Tlying Clubs
in India which are—

(1) Subsidised by Government.—Delhi, Bombay, Madras, Calcutta, Patna.
Bhubneshwar, Nagpur, Lucknow and Jullunder.

(2) Non-subsidized.—Mysore, Hyderabad and Jodhpur.

The total number of trainees at the Flying Clubs is 862. The total araount,
consisting of annual subsidy of Rs. 80,000 per Club und pilot’s bonus and
flying subventions, which is being paid to the nine subsidized Flying Clubs
during 1949-50 is Rs. 12,02,500.

In addition to the Flying Clubs, for the purpose of advanced and specialised
training, Government has established two Civil Aviation Training Centres
namely one at Ssharanpur for the training of radio operators and radio techni-
cians and the other at Allahabad for the training of Pilots, Pilot Instructors,
Aerodrome Officers and Control Operators.

The rerurring and ncn-recurring expenditure incurred on these Centres
is estimated at Rs. 3:62 lakhs and Rs. 17-58 lekhs for 1948-49 and Rs. 12:09
lakhs and s, 87-87 Inkhs for 1949-50. The number of trainees at Saharanpur
and Allahabad are 49 and 43 respectively at present. All the Instructors at
both the Centres a'e Indians.

(e) and (f). There are no stunding arrangements for the training of Pilots.
Ground Engineers or Technicians in foreign countries but irainezs in aviation
subjects are eligible under the Overseas Scholarship Scheme of the Ministry
of Education and also fcr the United Nations Fellowships under the United
Nations programme of assistance to under-developed countries., Under the Edu-
cation Ministry's Overseas Scholarship Scheme, three persons were sent to
United Kingdom for training for aeronautical engineering wnd air navigation
last year. None is under training at present.  Under the United Nations
Fellowship Scheme, two persons are at present under training in the United
Kingdom and the United States of America; the extent of Governraent assis-
tance to them consists in the payment of half the cost of their passnge.
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ImroRT OF FOOD GRAINS

“2:2. Shri Satish Chandra: Will the Honourable Minister of Food be pleased
to state:

(a) the number of barter agreements concluded with foreign Governmerts
since 15th August 1947 for the import of food grains into the country;

(b) the price and the quantity of food grains imported from and the goods
exported to each country;

(c) the rate at which those food grains could be purchased in the open
markets of those countries at the particular times; and

(d) whether these barter agreements have been advantageous to the nation?
The Minister of Pood and Agriculture (Shri Jairamdags Doulatram):
( u) Six. '

(b) A statement showing the commodities exchanged under these agree-
mentq ic 1aid on the Table of the House, 1y would not be in the public interest

to discluse the pricés and values of commodities involved in these barter
agroements.

(c) There were no free markets for the food grains in the countries con-
cerned at the tirae.

(d) Yes.

STATEMENT

Commaodsties exohanged under the barter agreements since 15th August 1947

Imports Exports
ARGENTINE
August 1947 320,000 tons maize 60,000 tons hessian
120,000 tons barley
October 1948 385,000 tons wheat 80,000 tons hessian
. 95,000 tons meize and
barley
Deocember 1949 390,000 tons wheat 50,000 tons hessian
U. 8. 8. R,
July 1948 50,000 tons wheat 5,000 tons tea
January 1949 81,000 tons wheat 5,000 tons tea
5,000 tons raw jute
1,000 tons oastor oil
PAKISTAN
March 1948 20,150 tons rice 8,000 tons imported wheat

12,000 tons imported maize
1,500 tons imported barley
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Co-OPERATIVE STORES FOR RATILWAY EMPLOYEES OX E. P. RAILwWAY

12, Gianj G. 8. Musafir: (a) Will the Minister of Rallways be pleased to
state whether it is a fuct that Governmont have offered facilities .of payment
<f half the expenses and the grant of accommodation for co-operative stores
of the Railway emplcyces on the E. P, Railway?

(b) Is it & fact that the Ferozepore Divisional President of E.P.R.8.U.
Head Quarter, Jullundur, offered to start a co-operative stores at Jullundur
station and requested the Administration for necessary accommodation and
financial aid?

() If so, when wus this request received and what reply had the Adminis-
tration given to the Union?

(d) How many other Unions have requested for these facilitizs and wbat
action has been taken on these requests?

The Minister of S8tate for Transport and Railways (Shri Santhansm):
(n) On the recormnondation of the Railway Grainshops Tonquiry Committes,

the Ratlway Board have igsued orders that in order to encourage the promotion
of co-operative stores cntirely managed by Railway servunts, assistance may
be given by Railway Admiuistrations in the form of (i) a subsidy amounting
to no5 more than half the administrative and estab'ishment charges for the
first three years subject o the condition that the Provineial Co-operativa
Department concerned ceirtifies that the store is working properly, and (ii)
provision of suitable cxisting premises where convenient at n nominal rent

These orders apply to the E. P. Railway.
(L) Yes.

(z) The request was received by the Chief Administrative Offiecr, E. P.
Railway, through the Divisional Superintendent, TFerozepore on the 27th
Deceraber, 1949 and the F., P. R. 8. Union was asked through him to submit
a copy of the proposed rules and regulations for the management and working
of the co-operative stores. A reply from the Union is still awaited.

(d) None. K

COMPULSORY SAVING SOHEME FOR RAILWAY STAFP

13. Shri Sidhva: Will the Minister of Rallways be nleased to state the
total monthly nmount of saving made in respect of the Railway staff under {ha
Compu'sory Saving Scheme?

The Minister of Transport and Rallways (Shri Gopaleawami): About
Rs. 92 lakhs.

Postar. AND TELEGRAPH WORKSHOP, CALOUTTA

14, 8hri Sidhva: (a) Will the Minister of Communications be please] to
state whether it is a fact that a proposal has been made by Government fo~
the transfer of the management and control of the State-owned Tustal and
Telegraph Workshop in Calcutta to its workers?

(b) ¥ so, what are the details of this proposal?
(c) What is the total asset of the Workshop?
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(d) Has this proposal materialised?
(¢) What is the reaction of this proposal on the employees?

The Deputy Minister of Oommunications (8hri Khurshed Lal): (a), (b),.
(d) and (e). The question of running the telegraph workshops at Alipore by
the workers on a co-operative basis is under the consideration of Government
in consultation with the workers’ representatives.  The proposals are etill
in the initial stage. The workers’ representatives appear keen over the-
proposal.

(c) The book value of tLe assets in the Alipore Workshops was about Rs. 80-
Iakhs on the 81st March, 1947,

‘OwN YourR OwN TBLEPHONE SOHEME’

15. Shri Sidhva: (a) Will the Minister of Communications be pleased to-
state the number of applications received under the new scheme for telephones
on payment of Rs. 2,000 or Rs. 2,500 from each State?

(b) What is the total amount received with such applications?

(c) What arrangements have been made to provide telephones for those:
who have paid these deposits?

(d) What is the priority scheme for giving these telephone connections?

(¢) How many telephone connections will be given immediately in each
State under the new seheme?

The Deputy Minister of Oommunications (8hri Khurshad Lal): (a) The
‘Own Your Own Telephone Scheme’ has been introduced only in certain
cities. The number of applications received at these places upto B8lsf
January, 1950 is:

Ahmedabad .. .. 182
Amritsar .. 17
Bombay . .. 2657
Caloutta .. .. 1029
Delhi .o .. 389
Kanpur . .. 101
Madras .. 2713

Total . 40648

The scheme has been extended to Nagpur from the 3rd February, 1950.
(b) Rs. 1,11,80,000.

(c) Action has been taken to lay additional cables und to increase the
oapacity of the exchanges.

Following definite arrungementa have been made:

. Ahmedabad.—Cables are being laid. Steps have been taken to instal
additional equipment.

Amritsar.—Cables are being laid.’
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Bombay.—Cables are being laid: Installation of new equipment is
in hand. 1000 lines of new equipment would become availahle
in July 106" and 1000 every subsequent month till the end of
the year.

Calcutta.—Cables are being laid. Installation of new manual equip-
ment has begun snd some of it would be available by Ju'y. 1950.
Delhi.—Cables have been laid.

Kanpur.—Cables are being laid, Installation of equipment is being
planned.

Madras.—Cables are being laid, Transfer of Automatic equipment
from Simla is being plunned.

(d) The telephones will normally be given in the order in which deposits
were received except in caser where technical difficulties such as paucity of
cable pairs prevent this,

(¢) The fo'lowing approximate number of connections will be given by the
eud of February, 1950:

Ahmedabad e e 30
Amritsar 6c
Bombay .. 350
Calcutta 350
Delhi .. ull who pay.
Kanpur o 80
Madras . .. 20Q

It is expected to give about 40 to 50 per cent. of telsphones by June,
1950 and the balance by the end of 1950.

JuTe

18. Pandit M. B. Bhargava: Will the Minister of Agricujture be pleased
to state:

(8) what percentage the production of Jute in India forms of the total
production in India pricr to partition?

d(b) the States where cultivation of Jute is intended to be extended in India ;
an

(c) what steps the Government of India have taken
possibilities of making India self-sufficient in her requir
jute goods?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram):
On the basis of an average for the three vyears ending 1946-47
Onion produced 20°2 per cent. of the pro ’

so far to explore the
ement of jute and

(a)
'S en the ITndian.
uction in undivided India.

(b) Jute is at present grown mainly in West B
and Tripura and to a limited extent in Uttar
proposed to be extended during 1950 in all these

engal, Assam, Bihar, Orggg

Pradesh. Jute cultivation ig

areas as well as in Travincore,
(c) The steps so far taken include extension of jute cultivati

waste lands and current fallows, double-oropping] of jcl;]tew;i:;ln fmi:ltur?lbdle

where conditions are favourable, and intensive cultivation. o i

exploring the possibilities of extending jute ocultivation 4o Sta::'tﬁk: lv}::n:o
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C. P. and Travancore, experimental cultivation has been undertaken and the
results uppear to be promising in some cases. As a result of these measurcs
the production of jute increased from 166 lakh bales in 1947 to 19-8 lakh
bales in 1948 and 277 lakhs bales in 1949 i.e., by 19°8 per oent. in the first
Year after partition and by 66.7 per cent. in the second year.

Foop GRAINS INVE3TIGATION COMMITTER

17. Pandit M. B. Bhargava: Will the Minister of Food bs piessed to state:

(a) what have been the terms of reference and the investigations of the
Committee appointed sometime back to enquire into the price and quality of
food grains supplied in rationed areas and whether the said Committee has
completed its investigations and submitted its report;

(b) the places visited by the said Committee, and what steps the Govern-

ment have taken so far or propose to take to implement the recommendations
of the said Committee;

(c) whether it is a fact that the Government propose to set up another

Committee to tour round the country to study procurement schemes in the
States; and

(d) if so, what would be the terms of reference of the said Committee, and
by whizh date the Committee is expected to submit its report?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
A copy of the terms of reference of the Food Grainsg Investigation Committee
is laid on the Table of the House. [BSee Appendiz I, annexure No. 22].

The Committee has not yet completed its investigation and has, therefore,
not submitted its report.

(b) The Committee hes so far visited the States of Madrus, West Bengal,
Assamn, Tunjab, Uttar Pradcsh, Bombay, Bihar, Travancore and Cochin and
Patiula and East Punjab States Union. As stated in answer {o part (a). ths
finnl report of the Committer has not yet been received and, therefore, th-:
question of implementing the recommendations of the Committee does not

arise.

() Yos.

(d) A copy of the terms of reference of the Procurement Committee is luil
on the Table of the House. [See Appendix I, annezure No. 23].

The Committee is expected to submit its recommendations within three
months from the date of appoivtment, viz., the 7th February, 1950.

Damace To CrOPS BY WILD BRASTS

18. Pandit M. B. Bhargava: (a) Wil the Minister of Agriculture be pleased
to state what is the exten. of damage done by wild beasts to the standing
oropa in different parts of the country, particularly in the Punjab and the
Uttar Pradesh during the years 1948-49 and 1949-50? .

(b) What measures have been taken by the Government to prevent such
dumage?

(¢) Is there any mechanical device to control this damage; if so, to what
extent has this been used, and with what results and if not, why not?

o Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
A codtain amount of damage is done to. the standing crops by wild animals,
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particularly near forests and in the hilly tracts, but no reliable estimnuate has
been made in any State as to the extent of the damage caused by them. The
States ure being asked to tuke steps to secure reliable information.

(b) The Government of India have advised the States to establish plant pro-
tection organisutions the duties of which include prevention of damage to
standing crops by wild animals, and have expressed their readiness to assist
them in setting np such organisations.

(¢) The common mechanical device to prevent such damage by small animals
is_trapping. In the case of big animals, pits with flimsy roofs are dug in.
which the animals fall ard cannot come out. Information has been called
for as to the »xtent to which these methods are being used.

ENQUIRY COMMITTEE ON SUGAR

19, 8hri Sidhva: Will the Minister of Agriculture be pleased to state:

(a) whether Government have appointed an Enquiry Committee on sugar

as promised in the last session during the course of debate on 24th December,
1949;

(b) if not, what are the reasons and when the Committee is likely to be
appointed ;

(c) whether Tariff Board report on sugar has been received; and

(d) if Government have taken any decision as to whether price or movement
of sugar should be under Government control during the current year?

The Minister of Food and Agriculture (Shrl Jairamdas Doulatram): ()
to (c). The report of the Tariff Board on sugar has been received and is
being examined with a view to implementing the promise made to the House
in December last that all aspects of the last year's sugar situation will be

inquired into. = Govermment expects to come to an early decision on this
matter.

(d) The matter is under consideration,
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11. No. 12, dated the 14th February, 1950,—
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PARLIAMENTARY DEBATES
{PART 1I—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 10th February, 1950.

The House met at a Quarter to Eleven of the Clock.

[Mg. SPEAEER in the Chair]

e———f

QUESTIONS AND ANSWERS
(See Part I)

1145 A:M.

MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have fo inform the House that I have received the following
message from the President:

“I have received with great satisfaction the expression of thanks by the Members of
Parlisment for the address I delivered to them at the commencement of the present
‘session.”’

INDUSTRIAL DISPUTES (APPELLATE TRIBUNAL) BILL
PRESENTATION OF .REPORT OF SELECT COMMITTEE

The Minister of Labour (Shri Jagjivan Ram): I beg to present the Report of
the Select Committee on the Bill to provide for the establishment of an Appel-
late Tribunal in relation to industrial disputes and for certain matters incidental
thereto.

MINES BILL *
PRESENTATION OF REPORT OF SELECT COMMITTER
“The Mimister of Labour (Shri Jagiivan Ram): I also beg o present the

Report of the Select Committee on the Bill to amend and consolidate the law
relating to the regulation of labour and safety in mines.

INDUSTRIES (DEVELOPMENT AND CONTROL) BILL
PRESENTATION OF REPORT OF SELECT COMMITTEE
The Minister of Industry and Supply (Dr. S. P. Mookerjee): I beg to
present the Report of the Select Committee on the Bill to provide for the
-development, regulation and control of certain industries.

'UNDESIRABLE IMMIGRANTS (EXPULSION FROM ASSAM)
BILL—contd.

Mr. Speaker: Clause 2 was under consideration, and we had d;sposed of
‘some amendments iri the consolidated list. ~Some amendments were received
:thereafter and I am calling those amendments, before proceeding further.

(403)
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Pandit Thakur Das Bhargava (Punjab): I beg to move:

“That for clause 2, the following be substituted :

‘2. If the Central Government is satisfied that any person or class or group of mersons
not being bona fide refugees. being ordinary residents of any of the territo;“ires 1lz'mw g)rmi.ng
Pakistan or any place outside India before his or their coming into the State of Assam is
er are staying in the State of Assam, the Central Government may by order—

(a) direct such person or class' or group of persons to remove himself or themselves
as the case may be from the State of Assam within such time and by such route-
as may be specified in the order; and

(v) give such further directions in regard to his or their removal as the case may be
from Assam as it may consider necessary or expedient.’ ”

In regard to this amendment, my point is that, first of all, bona fide refugees
should be excluded. I have sought to define the words ‘bona fide refugees’ in
an amendment appearing on the Order Paper as No. 4. As a matter of fact,
unless these words are there, the apprehension is that bona fide refugees may
be included as undesirables or as persons who have come into the State of
Assamn. With a view to see that these persons are protected from the ambit
of this Act, it is necessary to use these words.

Further, a complaint was made in this House—and it seems to be per-
fectly justified—that if notices were to be issued to individual persons, the
number of notices that will have to be issued will be very large. 1f five lakhs
is the number of persons who are estimated to have come into the State of
Assam, it is clear that the work of issuing individual notices to all of them will
be tremendous. Moreover, my own apprehension is that the rumber is not
merely five lakhs. It is usual for the State of Assam to make under-estimates
of these persons. In regard to refugees also, their estimate is about one lakh
and twenty thousand, whereas other private enquiries show that twice the
number have come. So, my own fear is that the number of persons who are
to be expelled may be much more than five lakhs. Even supposing it is five
lakhs, it will be very difficult for any Government to issue so many notices and
then go after evefy intruder individually. Unless the notices are issued against
a certain wiass or group of persons, it will be difficult in reasonable time to evict
these people from Assam to some other place. Therefore, my humble submis-
sioneis that we should frame cur law in such a manner that mass eviction may
take place, and it is for that reason that I use the words ‘‘class or group of
persons”. When this is done, I hope notices will be issued to a certain class
or group of people and it will be possible for the authorities to see that all
members of those classes or groups go.away from Assam. The number seems
to be so large that even a battalion of the Army will find it difficult to throw
these people out in reasonable time. Therefore, I submit that for these two
reasons, it is essential that this amendment be accepted and the law made
workable.

Mr. Speaker: ‘Amendment moved:
“That for clause 2, the following be substituted :

9. 1f the Central Government is satisfied that any person or class or group of persons
‘ot being bona fide refugees, being ordinary residents. of any of the territories now forming
Pakistan or any place ontside Indis before his or their coming into the State of Assam s
or are staying in the State of Assam, the Central Government may by order— s

- (a) direct such person or class or group of persons o remove _himself or themselves -
as'the case may be from the State of Assam within such time and by such, route
as iay be specified in the ordef; and

h .gﬁfgaiuch further directions in regard to his or thei}rem’oxsl as the case may be-
" from Assam as it may id ry or exp 4
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Sardar B. §. Man (Punjab): On a point of information, there are other
amendments of similar nature. - May I know the procedure we are adopting?
Are we to take one amendment first and later on the others? e

Mr. Speaker: No. If the other amendments cover the same ground as this
one—or are substantially of the same nature—then the fate of this amendment.
will decide the fate of the others. Hon. Members may speak on this amend-
ment and bring out their points. : - i ' o

Shri Biswanath Das (Orissa): May I make a suggestion? We have given
notice of certain amendments. "I think:the hon. Minister's reply in regard (6
the amendment just now moved by Pandit Bhargava. will determine the course
of our actien. Therefore, I would suggest that the hor. Minister may give out
bis reaction as to ‘whether he is willing and’ prepared to accept this amend-
ment, in which case it will be easier for us to make up our minds.

The Minister of Transport and Raillways (Shri Gopalaswami): ' T.t{have -no
objeciion to do so. So far as Pandit Bhargava's amendment is concerned;
while T cannot accept it in entirety, I am willing to indicate those parts of it
which are’acceptable to me. OUne important part of his amendment relates to-
the exclusion of bona fide refugees from this particular provision. So far as
that is concerned. I have already indicated to the House that when a similar
amendment of which notice was given three days ago comes to be mioved. I
would be prepared to accept the substance of it perhaps in somewhat modified
language.

The other point that Pandit Thakur Das Bhargava made was that the parti-
cuiar cleuse should apply not merely to a person, but to a class or group of per-
sons. So far as that is coneerned, I am prepared to accept the principle of it;
only T would omit the word ‘“‘or group’’ retaining the word ‘‘or class’’. But
the main objection to accepting my hon. friend’'s amendment as it stands is
that it makes no reference to the Central Government being satisfied that the
stuy of a person or class of persons would be detrimental to the interests of
India. 1 am not prepared to drop that from the clause as it stands in the Bill.
Subject 1o what 1 have said, I am prepared to accept the substance of what he
has moved, that is to say, with regard to bona fide refugees. My own idea is
t1 suggest an amendment in the shape of a proviso to the whole clause which
would exclude its application to bone fide refugees. It would. also obviate the
necessity for including any definition of ‘‘bona fide refugee’” in the Bill itself.
If the hon. Member is agreeable, he may drop this particular amendment and
I shall certainly accept the substance of it in the form which I proposé to indi-
cate to the House. C :

Pandit Thakur Das Bhargava: Sir, may I with your pemmission, drop & sug-
gestion for the consideration of the whole House and the hon. Member in charge
of the Biil: There are many amendments to this clause by me and by other
hon. Members. After all these amendments have been moved -and diseussed,
then the final clause may be evolved by the hon. Member in charge and that
may be accepted by the House. There are many individual amendments which
have a bearing upon the question in issue. That would be a more.desirable
way of proceeding with this clause. )

Shri Gopalaswami: - That is what exactly I suggested. 'I‘ﬁe’,‘alter"n&t.ive
course is for the House to let me move a comprehensive clause in substitution.
of what js in the Bill. Thet will obviate a discussion over individual amend-
ments. ’ s .

; Mr, Speaker: I was just considering:as to-what procedure I shoul follow.
Such .of the amendments’ which. the :hon. Members are }gan on moving may
just be moved. We had a very lengthy ‘discussion at thé: eonsideration stage.
of the Bili, Instead of putting all the amendments to the House I would likr
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“the 'haon. .Mf-:mber in chm:ge of ];he Bill to bring in his revised draft of the clause

12 Noox., 1P the form in which he proposes and then the hon. Members, if
they so like, may withdraw the amendments. If they wish that I

~should put them to the House I shall then put the amendments to the House.

PARLIAMENTARY DEBATES [10ta Fes. 1950

" That means every amendment moved will not be put to the House imme-

~diately, but the whole thing will be kept pending. Will that be acceptable to
=the House?

Shri Hossain Imam (Bihar). May I suggest an alternative method for your
<consideration? We may postpone consideration of elause 2 for the time being
and proceed with clauses 8 to 8. During lunch recess hon. Members who have

given notice of amendments may sit with the hon. Minister and draft out an
agreed clause. .

Mr. Speaker: I have no objection to follow that course. That will facilitate
the work.

:;m Gopalaswami: I can straightaway read out the eclause as it would
sta -

Mr. Speaker: I thought hon. Members may perhaps like to convey to the
hon. M:nister their points of view. If they can have a discussicn outside the
House so much the better. I am agreeable to either course. Let us first as-
eertain which of the amendments hon. Members are keen to move. There is
a large number of amendments to clause 2 and let me first ascertain which ones
are going to be moved. I am calling out the names.

Shri Biswanath Das: I wish to move my amendments.

Pandit Thakur Das Bhargava: As a matter of fact, whatever amendments
I have givep, I want the hon. Minister to consider them. ) :

Shri Meeran (Madras): I want to move my amnendment No. 16.

8nri Biswanath Das: There are two important points on which I have given
notice of amendments: the first is the substitution of the words ‘‘the Union of
India’’ for the word ‘‘Assam’’ and the second one the substitution of the words
“Assam and that his stay in that province is detrimental to the interests of
India” by the words ‘‘the Indian Union.”” Both are important ones.

Shri 3. B. Kapoor (Uttar Pradesh): My amendment has a much wider im-
plication and I would like tc move it.

Shri Raj Bahadur (Rajasthan): I would like to move my smendment No.
:4..

Shri Sidhva: (Madhya Pradesh): I do not like to move my amendment
Jo. 16. ' )

Mr. Speaker: That means practically all the amendments are to be moved,
exeept one. ‘ p

Shri Gopalaswami: He has not directly mentioned it but has orouwgnt it m
indirectly somewhere.

Shri Biswanath Da#: 1i is to clease 5.

Mr. Speaker: We will come tc that lsber on. It seems that everybody is
&een that his point or view should be tairso date consideration. What procedure
shall we follow thén?
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Shri‘ ‘Gopalaswami: If amendments are formally moved, I can straightaway
say which I am going to accept.

Mr. Speaker: I shall ask hon. Members to move their amendments formally.
The hox. Minister will explain his position with regard to each amendment and
then Lon. Members may have their turn of speaking.

Sardar B. S. Man: Before the Hon. Minister says whether he is going to
gccept an, amendment or not, we should be permitted to give our reasons.
Otherwise we will not be able to influence his de-ision. ’

Mr. Speaker: The hon. Member has not followed me. Each hon. Membée
may move his amendment and then the hon. Minister will state his reactions.
Afterwards each Member moving amendment may make his statement in sup-.
port of his point of view, if he thinks it necessary after hearing the Minister.
Auyway, they will get a chanee to speak, and then ultimately an agreed solu-
tion in the form of a new clause will be brought before the House.

Shri J. R. Kapoor: In the meantime, the hon. Minister sbould keep his
mind open. )

'Shri Gppaluw&mi: Certainly. Open, all its doors open.

M. Spesker: The working of his mind is not under the control of anybody.
I-will take the amendments one by one. :

Shri Meeran: May 1 suggest that the hon. Minister replies after
hearing what we have to say, because otherwise he will not be able to Jnow -
what is working in our minds.

Mr. Speaker: Hon. Members may first hear what the hon. Minigfer has got-
to say and then decide for themselves whether they would press their amend-
ments or not. After hearing the hon. Minister, if they still urge their point of
view, 1 shall give them an opportunity of explaining their amendments.

Sardar B. S. Man: If the hon. Minister first says, ‘‘No’’, it will be very
difficult for us to convinece him later on.

Mr. Speaker: I was not saying that the hon. Minister will give his decisioor’
on the smendments moved. He will give his reaction. They are not his.
deeisions.

Shri Biswanath Das: I beg to move:

“Tlat in clause 2, for the word ‘Assam’ the words ‘the Union of India’ be eubstituied,
and consequential changes be made sccordingly.”

Mr, Speaker: Amendment moved:

“That in clause 2, for the word ‘Assamj_ the words ‘the Union of India’ be substituted,
“and consequential changes be made accordingly.”

I am reading from my consclidated list. If any amendment is left, hon.
Members may point that out.

Pandit Thakur Das Bhargava: I beg to move:

“That in the heading of clause 2, the word ‘undesirable’ be omipted."

Mr. Speaker: This is only an amendment to the marginal heading. I have
already ruled only two days ago that a marginal heading is not part of a Bill.

If the word “undesirable’ is dropped from the main section, the word will have
tc bé dropped from the marginal heading also.

. .Pandit Thakur Das Bhargava: The hon. Member in charge was agreeable
to this.
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“Mr. Speaker: I was only saying that a marginal note 1s not part of s Bill.
Therefore I cannot allow this amendment to be moved. So that goes.

Shii Kamath (Madhya Pradesh): I do not know whether your ruling is
final, but in the Constituent Assembly Dr. Ambedkar, speaking on this sub--
ject, sa'd that there has been a conflict of opinion on this matter. Sowe
Assemblies or Parliaments have held thata marginal note is not part of a Bill
and others have held otherwise. )

Mr. Speaker: I have held this view ever since 1 was elected Speaker of the
Bombay Legislative Assembly in 1987 and T have held that view consistently
and I also understand that that has beeu the view ever since this Assembly
began to function, not as Parliament.

Shri Meeran: I beg to move:

 That ir clamse 2, for the worls is satisfied’; occurring in line 2, the words ‘is of
opinion’ be substituted.”

My, Speaker: Amendment moved:

“That in clause 2, for the words ‘is satisfied’, occurring in lipe 2, the words ‘is of
opinion” be substituted.”

Shri Gopalaswami: I consider this amendment unnecessary. I do not pro-
pose as at present advised to accept it.

Pandii Thakur Das Bhargava: What about my amendment for the insertion
of the words “‘in the opinion of the Central Government’’. Though the grounds
on which both the amendments are based are the same, yet they are not identi-
cally tho same. I want these words to be inserted so that the court mway not
be able to say whether a particular order was legal or not.

Mr. Speaker: I will come to that later on. He can move it.

Shri Biswanath Das: I beg to move:

“That in clause 2, for the words ‘Assam and that his stay in that province is detrimental
to the interests of India’, the words ‘the Indian Union’ be substituted.”

‘Mr. Speaker: Amendment moved:(

“That in clause 2, for the words ‘Assam snd that his stay in that province is detrimental
» the interests of India’, the words ‘the Indian Union’ be substituted.”

Shri Gopalaswami: I do not propose to accept it.
Sardar B. S. Man: I beg to move:

~ “That in_clause 2, the words, ‘and that his stay in that Province is detrimental to ithe
interests of India’, be omitted.”

Mr. Speaker: Amendment moved:

«That in ciause 2, the words, ‘and that his stay in that Proviice is detrimental to the
jnterests of India’, be omitted.”

. The next amendment js formal, instead of ‘‘that province’’ the words ‘‘that
State” to be substituted. Does the hon, Minister want to move it?

Shri Gopalaswami: Yes, Sir. I beg to move:

“That in clause 2, for the words ‘that province’, in line 4, the words ‘that State’ be
sabstituted.” B

Mr. Speaker: Amendmgﬁt moved:

“That in clause 2, for the words ‘that province’, in line 4, the words ‘that State’ bo
substituted.” ) .
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Pandit Thakur Das Bhargava: I beg to move:

“That m clause 2, after the word ‘is’ in line 4, the words ‘in the opinion of the Central
Government’ be inserted.”

Mr. Speaker: Amendment moved:

“That in clause 2, after the word ‘is’ in line 4, the words ‘in the opinion of the Central
Government’ he inserted.”’

Pandit Thakur Das Bhargava: I beg to move:

“That in clause 2, after the .words ‘the interests of India’, occurring in line 5, thg
following be inserted : ¢

<t

‘or the general public "
Mr. Speaker: Amendment moved:

“That in clause 2, after the words "tho interests of India’, occurring in’ line 5, the
following be inserted :

"“or the general public ’.”
Pandit Thakur Das Bhargava: T beg to mave:

“That in clause 2, after the words ‘the interest of India’, occuriing jn line 5, the follow-
‘ing be inserted :

‘and the interests of the Scheduled Tribes of Assam,.”
M. Speaker: Amendment moved:

“That in clause 2, after the words ‘thé interest of India’, occurring in line 5, the follow-
‘ing be inserted :

‘and the interests of the Scheduled Tribes of Assam,’.”
Shri Gopalaswami: I beg to move:

“That in par§ (a) of clause 2, for the words ‘the Province of Assam’ the word *Assamn’
be substituted.”

Mr. Speaker: Amendment moved:

~ ““That in patt (a) of clause 2, for the words ‘the Province of Assam’ the word ‘Assam’
‘be subetituted.” :

Shri J. R. Kapoor: I beg to move:

(i) “That in part (a) of clause 2, for the words ‘the.Province of Assam’ the words ‘India
.or Assam’ be substituted.”

(ii) ““That in_ part (b) of clause 2, for’ the word ‘Assam’ the words ‘India or
Agsam’ be substitated.” g

Mr. Speaker: Amendments moved:

(i) “That in part (a) of clause 2, for the words ‘the Province-of Assam’ the words ‘India
or Assam’ be substituted.”

(i) ““That in part (b) of clause 3, for the word ‘Assam’ the words ‘India or
Assam’ be substituted.” :

Shri Raj Bahadur: I heg to move:

(i) “That in part (a) of clause 2, for the words 'Province of Assam’' the words ‘territory
of India’ be substituted.”

(i) “That in part {b) of clanse 2, for the word ‘Assam’ the word ‘India’ be snbsﬁtuted‘".
Mr. Speaker: Amendments moved:

{i) “That in part (a) of clause 2, for the words ‘Province of Assam’ the words ‘ter}itory
of Tndia be substituted.”

“(ii) “*That in part (b) of clause 2, for the word ‘Assam’ the word ‘India’ be substituted.”
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‘Bhri Raj Bahadur: I beg to move:
“That after part (b) of clanse 2, the following new part be added :

‘(¢) direct the forfeiture of such property or assets in the possession of such person-
as it may deem fit."”’ :

~'Mr. Speaker: Amendmen} moved:
“That .after part (b) of clause 2, the following new part be added :

‘(c) direct the forfeiture of such property or ts in th i
2 it may deom 1 property ' assets in the possession of such person
Shrimati Sucheta Kripalani (Uttar Pradesh): I beg to move:
“That tc clause 2, the following Proviso be added :
. ‘Provided that it shall not apply to a displaced person who has, before or after the

ccmmiencement of this Act, come into Assam on account of civil disturbances or the fear of
-such disturbances.’ :

. In this connection I may, however, add that I had a talk with the hon.
Minisfer ard he had offered a different phrasing for this amendment, which is
acceptable 1o me. :

»l[r. Speaker: Amendment moved:

“That to clause 2, the following Proviso be added :

‘Provided that it shall not apply to a displaced person who has, before or afier the-

commencement of this Act, come into Assam on account of civil disturbances or the fear of
such disturbances.’ :

Sardar B. 8. Man: T beg to move:
“That to clause 2, the following Proviso be added :
'Pn:\;i.ded that nothing in this section will apply to any bona fide refugee or. displaced.

Mr. Speaker: Amendmen} moved:
*“Thal to clause 2, the following Proviso be added :
- “Provided that nothing in this section will apply to any bena fide refugee or displaced

person.” "’

. Pandil Thakur Das Bhargava: I beg to move:

“That in clause 2, the following mew sub-clause be added as .sub-clanse {2) and the
existing provision be renumbered as sul-clause {1y - -
. ‘(2) No court shall be competent to question the validity, legality and the grounds of the
order, or direction made under this section.’”

- Mr. Speaker: Amendment moved:

“That in clanse 2, the following new’ sub-clanse be added ‘as sub-clause (2) and the
existing provision be rennmbered as sul-clause (1):

"“(2) No court shall be competent to question the validity, legality and the grounds of the
order, or direction made under this section.’'’

B0 the result will be that we have 17 amendments now moved and placed before
the House including two formal amendments of the hon. Minister. As'I said,
the hon. Minister will give his general reactions to these and then hon. Members
will be called upon to state, whatever they may wish to say, in connection with
the amendments, and finally, the hon. Minister will reply and I take it that
they will require some time for having a new formula for the new clause.

Shri Biswanath Das: May I inform you, 8ir, that clanse 5 has not beenr
moved. ) S
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Mr. Speaker: That comes later on. We are considering elause 2 at preserit.

Shr Gopalaswami: In making my remarks I shall not be able to keep to the
order in which you took these amendments, but I will take them according to
the typed lists and indicate my reactions to the amendments which hon. Mem-
bers have indicated therein. I think this will help in the consideration of these
amendments by the House. The first of these amendments which are proposed
is I find item 10 in the first list, by my hon. friend Mr. Biswanath Das. His
amendraent is that in clause 2, for the words ‘‘Assam and-that his stay in that
Province is detrimental to the interests of India,”, the words ‘‘the Indiam
Union"’ be substituted. My reaction to that is that I cannot agree to the omis-
sion of the words ‘‘that his stay in the Province is detrimental to the intsrests
of India’’ nor can I agree tc the widening of the scope of the Bill, which the
substitution of the words ‘‘the Indian Union’’ at the place indicated by the hon. -
Member would involve. ' :

The next amendment standing in the name of the same hon. Member is
that .in clause 2 for the word ‘‘Assam’ the words ‘‘the Union of India” be’
substituted. That also is a widening of the scope of the Bill which is confined
to Assam. It would include. if the amendment is sccepted, immigrants into.”
any part of India and T am therefore not in a position to acecept it. :

The next one which is the same thing as the first amendment of the hon..
Member frem Orissa. I am afraid I'cannot accept the amendment.

The next one i§ my own and I do not think I need give my mWon.

Next one is by Mrs. Sucheta Kripalani. I have already indicated ‘that I.skall’
accept the substance of it. I shall indicate the form in which I shall accept it. T
think it might save the time if I indicate straightaway the form ip which I shall
be prepared to accept this. The proviso to clause 2 will run in the following
terms:

*Provided that the provisions of this Section shall not q?ly 4o any person who after
14th Augnst, 1947, on occount of civil distnrbance or the fear of sach -disturbanges in
;Psk‘isv.a:l, Jhas been displaced from or has -abandoned his home in Pakistan and ‘taken refuge. -
n Assam.

That will obviate the necessity for a separate definition about bona fide
refugees.

Shri J. B. Kapoor: That means for a few weeks he comes over to Bengal and...

8hri Gopalaswami: We are trying to expel people from Assam and ‘it is only
refugees in Assam that can be included in the scope of the Bill. Then Sardar
Man‘'s amendment which reads ‘‘Provided that nothing in ' this ‘section’ will
apply to any boma fids refugee or displaced person.” I am not prepared ‘to.
accept that in the form in which it is proposed to be moved. I can accept it
only in the form which I have read out to the House. i

Then in the next list the substitute resolution has already been diéeué’sed':
‘on both sides and that will be a matter, T take it of agreement between hon.
Members and myself after these amendments' have been disposed of.. E

‘Then regarding No. 8 of Pandit Bhargava, I have already indicated my re-
action to a similar amendment. This opinion ‘apparently relates to the inferest
of Indis. My present position is chat satisfaction really is not different from
an opinion which the Central Government forms in such a connection. Tt is
better to usc in these enactments expressions used in several other enactments.
Bo, I do not propose to accept the amendment.

.- Regnmuding amendment No. 10, T do not sé'e the need for adding the word&

*for general public’. My present reaction is not to. accept it.
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. Begarding No. 11, the insertion of the words ‘and interest of the scheduled
tribes of Assam’, the interest of India must be considered to include interest of

!she ’sc!}gduled tribes of Assam and I therefore see no need to insert these words
in addition to what we have in the clause.

PARLIAMENTARY DEBATES [10tm FEs. 1950,
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" Regarding item 12, I propose to accept an amendment which would men-

tion India’ in sub-clause (a) of clause 2. That, I take it, will satisfy the
mover of this amendment also.

_Regarding No. 14 by Shri Raj Bahadur, I consider that for the purposes of
this piece of legislation, it is unnecessary for us to change this and I do not
-therefore propose to accept it. )

Then No. 15 of Pandit Thakur Das Bhargava:

“That in clause 2, the following new sub-clause be added as sub-clause (2) and the
-existing - provision be renumbered as sub-clause (1):

‘{2) No court shall be competent to question the validity, legality and the grounds of the
ordex_‘, or dirsction made under this section.”” )

As o matter of fact when the Bill was being drafted, the exclusion of the
jurisdiction of the courts from having anything to do with action taken under
this bill wus pressed upon us. We thought that the wiser course is not in
terms to exclude the jurisdiction of the Court. We felt some doubts whether
‘in_ view of the provisions of the new Coustitution we could, with reason, take
such a power into our own hands. That is why we worded clause 2 so as by
ite own language to exclude the courts having any jurisdiction to call in ques-
tion any order that may be issued. That is why we said ‘‘If the Central Govern-
ment is satisfied, it may issue an order.”” As I have already indicated, the
advice we have is that it is sufficient to exclude courts from considering the
right or wrong of either the satisfaction of the Government or of any other
based upon such satisfaction.

In the third list my friend Mr. Kapoor proposes ‘‘That in part (a) of clause
2, for the words ‘the Province of Assam’ the words ‘India or Assam’ be substi-

“tuted.”” 1 propose to accept it. Item 2 is consequential and I propose to
accept that slso. That is all, Sir.

Shri Biswanath Das: May I suggest that instead of leaving the whole thing
to djscussion, why not adjourn for 15 or 25 minutes so that we may meet
and discuss the whole question with the hon. Minister in charge and come to
an agreed conclusion and place before the House an agreed formula?

Mr. Chairman: Tf hon. Members are not anxious to express their views
before they have had an opportunity of discussing their amendments with the
hon. Minister and coming to a decision, I have no objection to adjourn the
House.

Sardar B. S. Man: We would certainly like to press our views, in view of
fact that there is vast divergence of opinion between the hon. Minister and our-
selves. 1t is a matter of principle that we would like to press our views irres-

. _peefive of the fact whether the hom. Minister accepts them or not.

‘Pandit Balkrishna Sharma (Uttar Pradesh): Sir, my submission in- this
mattér is that instead of pressing or ventilating our views before the House ns
sueh,-you may be pleased to give an opportunity to such of us as have moved
amendments to meet the hon. Minister across the table and there as far as
possible iry to convince him. Otherwise after lunch - the same questions will
arise. If you -adjourn the House now it will give us an opportunity of meeting
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the hon. Minister. We wil] try to convinee him of our view points and if
possible, after Lunch come before the House with an agreed form of Clause
2. )

‘Mr Chairman: If the hon. Minister is agreeable I have no objection to ad-
journ the House.

Shri Gopalaswami: I have no objection, Sir.

Shri Sidhva: In that case this particular clause may be adjourned and the
House can continue with the rest of the business. ;

. Mr. Chairman: Hon. Members are anxious to have time to discuss witix thé
hon. Minister. . It will save the time of the House if we adjourn now. -

Pandit Thakur Dag Bhargava: Sir, I would suggest a middle course. Many
of us will be quite happy to meet the hon. Minister in charge and express their
view points. "But as suggested by Sardar Bhopinder Singh Man if there are
.certain points on which there may be disagreement, they may be. taken -up
against by the House. '

.8hri Baj Bahadur: That goes without saying. .
The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assemoled after Lunch ot Half Past Two of the Clock.

[Mz. SPEARER in the Chair]

M. Speaker: The House was considering clause 2 of the Undesirable Immi-.
grants (Lxpulsion from Assam) Bill when it adjourned. May I know what is
the position about the amendments?

Shri @opalaswami: Sir, I had a discussion with practically all Members
who have given notice of amendments to clause 2 and we have arrived at an
agreed draft. We also discussed other amendments of which notice has been
given, and for satisfying the hon. Members who have given notice of such
amendmentis, we have incorporated in clause 2 what in those ' amendments
Goverament are prepared to accept. If you will permit me, Sir, I can read
out the, draft as agreed to amongst us. '

M:. Speaker: Is it therefors now agreed that sll the amendments that have
been moved to this clause will now be withdrawn?

Several Hon. Members: Yes.

Sardar B. S. Man: May I submit that this “agreed draft™ relates only to
those amendments which are acceptable to the hon. Minister and that thers are
still cerinin amendments which he is downright not prepared to accept at- ail?
The divergence of opinion between him and the movers of the amendments s
great. Fo: example there is one of the amendments standing in my name which -
secks to delete from the clause the words “‘and that his stay in that Provinee is .
detrimétal to the interests of India’. I claim that these words ought to bhe-
deleted. ) i )
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‘Mr, -Speaker: I do not waut to say that these amendments should be with-
drawn, My point of enquiry was, which of the amendments are going to be
dropped out in view of this agreed amendment? I thought that all the Mem-
bers had gathered together and that perhaps, they were all agreed about the
draft. Of course, any agreed draft could not satisfy each and everyore. But
‘this sppears to be the maximum possible agreement, as 1 understand. What-

ever it may be, I would like to know, after this has been moved, which amend-
ments are going to be withdrawn and which have to be put to vote. 1f that is

“elarified I shall immediately put the propositions for withdrawal and then put
the other amendments to vote. )

. Shri B. K. Chaudhuri (Assam): Before we gagree to the withdrawal of any
of the amendments I would like to have some clarification with regard to the:
proposed amendment? Can I seek that clarification now?

Mr. Speaker: Was he not present during the course of the discussion? It
he was, 1 do not think we should take the time of the House.

Shri R. K. Chaudhuri: Sir, I do not want to take much of the time of the

 House. I wanted to know whether, in addition to the direction to the person

*‘tc remove himself’, if the person does not remove himself, the officer execu-
ting the orders can remove the man in the manner contemplated in the clause.
1 want to know whether at the same time these two orders can be passed.

. Shri Gopalaswami: That is provided for in clause 4 which deals with giving
effect to the orders.

Mr. Speaker: I do not think any further speeches are now necessary. Let

ﬂw hon. Minister move the amendment.

Shri Gopalaswami: 1 beg to move:
*“That for clause 2, the following be substituted :

@ Power to order expulsion of certain immigrants,—If the Central Government is of
opinion that any person or class of persons, having been ordinarily resident in any place
outside India, has or have, whether before or after thie commencement of this Act, come.
into Assam and that the atay of such person or class of persons in Assam is detrimental to
the interests of the general public of India or of any section thereof or of any Scheduled
Tribe in Assam, the Central Government may by order—" ’

(a) direct such person of class of persons to remove himself or themselves from India
or Assam within such time and by such route ae may be specified in the order;
and

(b) give such further directions in regard to his or their removal from India or Assam
: as jt may consider necessary or expedient :
5

. “Provided that nothing in this section shall apply to any person _who on account, of civil
disturbances or the fear of such disturbances in any area now forming part of Pakistan hLas

‘been displaced from or has Jeft his place of residence in such area and who has been subse-
.quently residing jn Assam.’”

Mr. Bpeaker: Before I put this to vote T would like to know which of the

- pndendments are oing to be withdrawn.

- ‘Shrl Rasool Khan (Bombay&: On a point of informrition,_ Sir, the amendmont
talks of *‘lndia or Assam™. Will it not mean that Assam is outside India?
- Mr, SMor: No, it does not mean that.
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Pandit Thakur Das Bhargava: I beg leave to withdraw all my amend-
‘ments.

The amendments were, by leave, withdrawn.
Shri Biswanath Das: I beg leave to withdraw both my amendments,
The amendments were, by leave, withdrawn.

8hri Meeran: I beg leave to withdraw my amendment.

The amendment was, by leave, withdrawn.

Mr. Bpeaker: In view of the amendment which the hon. Minister has upw
wmoved I take it that his earlier amendment does not stand now.

8hri Gopalaswami: Yes, Sir. I beg leave to withdraw them.

The amendments were, by leave, withdrawn.

Shri J. BR. Kapoor: I beg leave to withdraw my two amendnents.
The amendments were, by leave, withdrawn.

Shrimat: Sucheta Kripalani: I beg leave to withdraw my amendment.
The amendment was, by leave, withdrawn.

Myr. Speaker: I find that the hon. Member, Mr. Raj Bahadur, is nothin the
House. I think I must put his amendments to vote.

Sardar B. S. Man: Sir, T beg leave to withdraw my seccond amendment which
secks (o add the foliowing Proviso to clause 2, namely, “Provided that nothing
in this section will apply to any bonafide refugee or displaced person*’.

The ‘amendment was, by leave, withdrawn.

Mr. Speaker: So, I believe, I have to put to the House four amendments in
all.

Sardar B. S. Man: Sir, may I speak a few words on my first amendment?
The purpose. of my amendment by which I seek to delete from this clause the
words “und that his stay in that Provinee is detrimental to the interests of
‘India,’* is this. When the purpose of this Bill is to eject certdin undesirable
trespassers, and when we do agree to the fact that the situation is so serious
that immediate action is needed, I consider that this sort of provision by which
an exception will be made in favour of those undesirable trespassers and
immigrants whose stay in the Province is not expressly ‘‘detrimental to the
interests of Tndia’’, will completely defeat the objegt we have in view, By so
doing we will be frustrating the very purpose of the Bill. During the debate,
Memberg from Assam, two of whom are ez-Ministers, have themselves express
ly stated their opinion that by this Bill they will not be able to cope with such
a stupendous job and that out of five lakhs of trespassers who are there hardly
5 per cent. will be ejected. When we say that only those people are to be
ejected whose stay is detrimental, it means even if s person is there who is
Guite uscless, even he will be permitted to stay. A person who is tilling the
soil, probably bringing the fallow land under the plough, will by no stretch of
imagination be congidered a ‘‘detrimental person’’. Therefore, we are ing -
A great responsibility upon ourselves by fmt kavisg to prove that his stay is
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detrimental. If his stay is not detrimental, or if it is short of being detrimeu-
tal, he will be permitted to stay. Thus we are throwing upon ourselves a great
onus of proof. I consider that these people, from the very inception of their
immigration, are undesirable persons, and therefore, in no way should we try
to dilute the stringency of the clause by having the words ‘“whose stay there is
injurious”. I want these words to be deleted and want that undesirable
immigrants who have come over should straightaway be ejected.

As regards discretion, wé have already got that power. The words are, ‘“‘the
Central Government may by order”’. The latitude is there. If we want to
keep people whose presence is very useful to India, we can make an exception.
Therefore, Sir, I consider that in this clause there is enough scope for the Cen-
tral Government to make an exception in favour of those whom they may like
to retain. In other cases, as a rule, these undesirable immigrants should be
ejectel. Therefore, I request that this line of the clause should be deleted as
suggested in my amendment.

Shri Gopalaswami: Sir, I do not know if any words from me are necessary
straightaway to reject this amendment. It would mean that any person from
any country outside India who merely comes into Assam may be even for a
temporary purpose or for a holiday visit, would be liable, at the discretion of
Government or such persons as they delegate their authority to, to be ejected
from Assam. That will produce a state of relations between us and other coun-
tries which, as a civilised State, we cannot contemplate with anything like
equanimity. Now, I wish to say that that is not the object of this legislation
at all. There will be intercourse between even East Bengal and Assam, and it
is only people who, as a result of that intercourse, come into Assam and dis-
turb the economy of Assam that we should take power to eject from Assam—
not every person. We may say that we have got the discretion to do it or not,
but we shsll not take even discretion for the purpose of facing the possibility
of the power being used against persons against whom it should not be used
in the ordinary course. I very strongly oppose this amendment.

Shri J. RB. Kapoor rose—

Mr. Speaker: I do not think any further discussion is necessary now. ‘We
have already taken sufficient time.

Shri J. R. Kapoor: Sir, I wanted to move a litthe amendmeht *to " Shri
Gopalaswami’s amendment. .

My, Speakér: His amendment is not before the House. He has moved it
and ] will place it before the House.

Shri Chaliha (Assam): I support the wording as it is_in the Bill for the
obvious reason that it will definitely create a havoc if we allow the amendmgnt.
of Sardar Man to be passed by this House. There are many people who with
honest intentions might have settled in Assam and who for some reason or other:
might have incurred the displeasure of somebody. In such a case, probably’
recourse to this Section will be taken and the person. may be told that in the
opinion of the Government he is not wanted there. It will really be a great
bardship to such a class of people. : >

Pandit Thakur Das Bhargava: The word ‘may’ ie there. It is all dis-
erelicnary even then.

‘Shri Chaliha: But the law ‘might be, applied to a class of persons as well:
whom you want to protect. * If it is an infiltration of tribal people and a Sikh
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gentleman js residing there, he might consider that in his opinion they should
be ejecied. In such a case the Government of India will be, justified in having
this ‘provision. It will have to be proved that a person is detrimental not in
his opinion but really detrimental. In order to protect the people whom he is
really “meant to protect, this discretion should be there. Otherwise, the Gov-
ernment of India will have no hand in the matter. Therefgre, 1 think that
the Government of India and hon. Shri Gopalaswami bave very rightly put
in this wording.

Shri B. K. Chaudhuri: Sir, I want to support Sardar Man.
Mr. Speaker: No further support is necessary.

. Shri R. K. Chaudburi: But I think it will be very difficult: to work the pro-
vision.

M. Speaker: The question is:

“That in clause 2, the words ‘and that his stay in that Province is detrimental to the
interests of India’ be omitted.”

The motion was negatived.

Mr. Speaker: Shri Raj Bahadur is not present. I will put- his amendment
to the House. The question is:

“That in part (a) of clause 2, for the words ‘Province of Assam’ the words ‘territory of
India’ be substituted.”

The motion was negatived.
Mr. Speaker: The question is:
“That in part (b) of clause 2, for the word ‘Assam’ the word ‘India’ be substituted.”
The motion was negatived.
- Mer, Speaker: The question is:
““That aﬂer part (b) of clause 2, the following new part be added :

‘(c} direct the forfeiture of such pmpei:ty or assets in the possession of such pesson
us it may deem fit.”” : . : :

' The motion was negatived.

Mr, Bpeaker: Amendment moved:
“That for clause 2 of the Bill, the following be substituted :

‘2. Power to order expuleion of certain immigrants.—I} the Central Governmeat i of.
opinion that any person or class of persons, having been ordinarily resident in .any place.
outside India, has or have, whether before or after the commencement of this Act, come
into Assam and that the stay of such person or class of persons in Assam is detrimental to
the interests of the general public of India or of any section thereof or of any Scheduled
Tribe mm Assam, the Central Government may by order—

t ‘a) direct such person or clasy of persons to remove himself or themselves from Imdia

ordAssam within: such time and by such route as may be specified in the order ;.
an . : : T
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(b) give such further directions in regard to his or their remova] from India or Assam
es it may consider mecessary or expedient : .

Provided that nothing in this section shall apply to any person who on account of civil
disturbances or the fear of such disturbances in any area now forming part of Pakistan has
been displaced fromeor has left his place of residence in such-area and who has been subse-
‘quently residing in Assam.’ "

Shri J. R, Kapoor: There is one slight amendment which I propose to move,
‘which is in keeping with the intention of the new amendment and in fact is in
‘fulfilment of its very object. I propose that in place of the words ‘‘having teen
ordinarily resident’” we should have the words ‘“has or have been ordinarily
‘resident.”” As I understard the object of Shri Gopalaswami Ayyangar’s amend-
'ment, he wants fo take out of the jurisdiction of the court the question as to
whether the order of the Central Government is a proper one or mot. If we
thave the words ‘‘having been ordinarily resident’’, then this will be a question
-of fact, which ‘the court can go iuto to decide whether it is & fact or not. What
I want is, if the Central Government is of the opinion that a person or a'group
-of persons has been ordinarily resident in any part outside India, then the
-opinion of the Central Government to that effect should be the final determining
factor, and it should not be open to any court to question the propriety of that
opinion. Otherwise, the very object with which this new amendment is being
moved will be frustrated—at least tc a very great extent. Hence, I submit
that my amendment is necessary, and it may well be accepted.

-Shri Gopalaswami: This particular point was discussed at the Conference
I had with hon. Members, and I had myself raised this question when the matter
was under discussion before the original draft of the Bill was framed. I myself
felt some doubt as to whether in the clause as it stood the question as to tha
factum of a person having resided in Pakistan could be litigated in « court of law.
and 1 have been advised that that is not so. The power is the power of direction
and whatever is antecedert to that power goes along with it. The Government
of India could exercise that power only if it comes to the conclusion that the
person had been resident in Pakistan. We have now changed the words, there-
fore, into ‘‘if the Central Government is of opinion’’. That opinion covers both
the factum of residence and the other part of the clause. It would not be open
to a court of law to go into the factum of the man’s residence in Pakistan so
long as ‘the order kas been issued by the Central Government. ] have been
cited cases in courts of law on the interpretation of similar language in other
-enaztments, and this is the view that has been held by the courts. I do oot think, -
ttherefore, that it is necessary to make the change proposed by my hon. friend.

T might als> mention here that the particular form in which he wants to put
‘it will not achieve his object. What he says is that instead of using the wcrds
“‘having been’” we should use the words ‘‘has or have been’’. It should really be
“had been”’ or something like it. But for the reasons I have already stated,
his amendment in unnecessary.

Pandit Thakur Das Bhargava: May I say a word? As a matter of fact,
the object of my hon. friend Mr. Kapoor and that defined by the hon. Minister
are both the same. They botk want the same thing. The only question is about
the words. Now, a reference has been made to certain rulings, which we have
not got before us. It is absolutely clear that “had been’ would leave no doubt.
Therefore, why make a thing doubtful? Why leave it to the interpretation of
the courts? If the object is the same, namely, that the court should not be
able to pry into he opinion of the Government, then it is better to have the
wwords ‘“had been” rather than ‘‘having been’’. As it is, it is quite ambiguous.



UNDESIRABLE IMMIGRANTS (EXPULSION FROM ASSAM) BILL 421

Shri Alladi K. Ayyar (Madras): The form in which the amendment of the
‘hon. Minister ‘bas been put is all right. I think that there i8 ne difficulty
whatever, because originally the word used was “satisfied’’. Some of the
courts have taken the view that it may be within the jurisdiction of a court to
find out whether there i any material for the satisfaction arrived at by the'
‘Government. To get over that difficulty, the expression ‘is of opinion’ has been
substituted. Therefore, the opinion cannot be canvassed by a court of law:
The very fact that the Government has moved in that direction shows that the
‘Government is of that opinion, -and a court will not be in a position to come to
the conclusion that the Government has not formed the opinion which # has'
given expression to by means of the order it has made. Then, the only
question is whether the word ‘opinion’ qualifies the whole of the latter clause.
I think the word ‘opinion’ covers and governs the whole of the latter part of
the clause 2. Therefore, the Government remains the sole judge of the question
‘whether 8 person wag resident ordinarily outside India, whether he has come:
here temporarily and whether it is in the interests of the general public that
an order for his expulsion should be made or not. Under these circumstances,
I submit that the clause as moved by the hon. Minister serves the very purpose
which the .either amendments seek to achieve. )

Shri J. R. Kapoor: I only want to ascertain from my hon. friend Mr. Alladi
Krishnaswuini Ayysr as to whether he is definite about the point that the
opnion of the Central Government even with regard to the question as to
-whether a person had becn ordinarily residing outside India will be the final
determining factor and under the present wording of the clause it will not be
-open to any court to give a decision on that question of fact.

Mr. Speaker: That is what he has expressed now very clearly. He is very
clenr that the same object will be served by having this wording. He is very
-elaar on that point. Does the hon. Member want me to place his amendment
“before the House?

Shri J. R. Kapoor: No, Sir.

Shri Hossain Imam: May I know whether the words ‘‘Central Government'’
-are now t0:be used in the Legislature or whether they should be substituted
by the words ‘‘Union Government’’?

Shri T. T. Krishnamachari (Madras): We are still following the wording in
the General Clausss Act, and no change has been made. I do not think there
is anything wrong.

My, Speaker: 1 think the matter has been sufficiently discussed and I am
3 not inoclined to allow any further discussion. The House adjourned
-~ P8 half-an-hour earlier in order to have this clause discussed at a private
conference and if hon. Memberr are to repeat the ssme points over and over
again, the purpose of our having adjourned earlier would be lost. -

Shri. R. K. Chaudburi: We had no opportunity of discussing the particular"
‘point which T now want to bring to the hon. Ministér’s notice. Perhaps, it is
Dot known to many hon. Members of this House as to how these immigrants
trouble Government. Clause 4, of course, enables speedy removal of these immi-
grants, but a lot of mischief may be caused in the meanwhile. When the
Government think that, in their opinion, such persons should remove them-
selves, they should st the same time be able to give immediate direction, so
+that ths removal inay be effected at once.
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Shri Gopalaswami: May I draw the attention of the hon. Member to sub-
clause (b), of clause 2 which reads *‘give such further directions in regard to his
or their removal from India or Assam as it may consider necessary or expedient.””

. Speaker: So, 1 am putting the amend.ment to the House. The qtiestion.

L.

“““That for clause 2 of the Bill, the following be substituted :

‘2 Power to order expulsion of certain immigrants,—If the Central Government is of’
opinion that any person” or class of persoms, having been ordinarily resident in any place.
outside India, has or have, whether before or after the commencement of this Act, come:
into Assam aund that the stay of such person or class of persons in Assam is detrimental to.
the interests of the general public of India or of any section thereof or of any Scheduled.
Tribe in Assam, the Central Government may by order—

(a) direct such person or class of persons to remove himself or themselves from India.
:d Assam within such time and by such route as may be specified in the order;:

(b) give such further directions in regard to his or their removal from India or Assam:
4. 3 ¢t -

as it may y or exped

Provided that nothing in this section shall apply to any person who on account of civil
disturbances or the fear of such disturbances in any area now forming part of Pakistan has-
been displaced from or has left his place of residence in such area and who has been.subse--
quently ‘residing in Aesam.’ ” . :

The motion was adopted.
Mr, Speaker: The question is:

‘“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Shri Buragohain (Assam): 1 am not moving any of my three: amendinents;
as they have now become inconsistent.

Shri Rasool Khan: I want to place my view in regard o, my amendment
which reads:

“That for part (b) of clause 3, the following be substituted :
‘(b) P’rovincial Governments or any officer subordinate to tlose Gdvernments.’

The object of my amendment is to guard against the eventuality of these-
undesirable persons migrating or trespassing into other parts of the country.
In. that case the other provinces must also be empowered to take the same
action for which the Government of India and the Government: of Assam are:
sgsuming certain powers.

Shri Gopalaswami: The answer to that argument is-thiat the scope of: the:
Bill is restricted to expulsion from Assam and it is certainly unnecessary that:
tbe other State Governments should be the delegates of the: Céntral Govern:-
m2nt in regard to this particular measure.

Shri Rasool Khan: In that case I do not wish to pursue.my amendment..
8hyi' Gopalaswami: I beg to move:

- ~Uhat in part (b) of clanse 3, the word: ‘Provincial’ bo; omitted.””
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Mr. Speaker The question is: '
“That in part (b) of clause 3, the word ‘Provincial’ be omitted.”
The motion was adopted. ’
Shri J. B. Kapoor: I beg to move:
‘““That in part (b) ‘of clauee 3, the following be a;lded, at the end :
‘authorised by it in this behalf.” *’

After the incorporation of my amendment, part (b) will read as follows:

“(b) the Provincial Government of Assam or any officer subordinate to that Goverr+
ment authorised by it in this behalf.” .

Sub-clause (b) of clause 3 as it stands at present means that the Central
Government by a notification may direct any subordinate officer of the Assam:
Government over the head of the Assam Government without making any
reference to them on the subject and authorise that: subordinate officer to
earry out the provisions of this Act, even though the Assam .Government itself
has no such authority on the subject. It appears to me, Sir, to be something
which is contrary to the principle of discipline. A subordinate officer of " the
Assam Government should not be asked by the Central Government directly to:
do a thing unless and until the Assam Government also has been delegated the
same authority by the Central Government. I am sure, that this implication
of the sub-clause has escaped the attention of the hon. Shri Gopalaswami
Ayyangar. 1 know that he would be the last person to enact any legislation
which would undermine discipline among officers in any State. If I may not
be guilty of repetition, I would once again say that it would look very odd
for the Central Government to deal directly with an officer of a State over
the head of the State Government and without any consultation with that
Government. I am sure my argument will appeal to the hon. Shri Gopala-
swami Ayyangar.

. Shri Gopalaswami: I am so sorry that that argument does not appeal to
me. The point for our consideration is how these officers subordinate to the
State Government should be selected for the purpose of delegating the Central
(Government’s powers. . Now, the hon. Member gave me the credit of not
being a party.to an officer of the State Government being empowered without the
knowledge of the State Government itself. I would not myself propose any
such absurd thing. He might perhaps extend that credif to the Government
of Tndia as a whole and not to me as a mere person. It is impossible that the
Government of India would try to clothe a State officer with authority without
the knowledge of the State Government.

Shri J. R. Kapoor: And without the same authority being vested in the
State Government.

Shri Gopalaswami: Now, in the ordinary course we will either delegate the
power to the State Government itself, or to officers recommended by that
Government. The recommendation of that Government, or consultation with
it before such delegation, is implicit if you trust the Governmeut of India It
vou think that the Government of India will always act wrong-headedly youw
an assume that it is possible under the law to pick out an officer cf the State
Government and ask him to exercise our power, whatever that Governmer€
might say. Well, for one thing, I do not think any reasonably minded officer
of a State ‘Government will take orders from the Government of India with-
out reference to his own Government.
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Ii he did so, it will be a much greater breach of discipline than if he acted
urider the authority of the Central Government itself. I am afraid the hon.
Member has conjured up some extraordinary act on the part of the Govern-

‘ment of India for the purpose of asking for an amendment which is wholly and
absolutely unnecessary. :

Mr. Speaker: May I put it to the House?

Shri J. R. Kapoor: No, Sir, I may well keep it absolutely to myself.
Mr. Speaker: The question is:

“That clause 3, as amended, stand part of the Bill.”

The motion was adopted.

- Clause 8, as amended, was added to the Bill.
Clause 4 was added to the Bill.
8hri Gopalaswami: With regard to clause 5, we discussed it before lunch

and we agreed that there should be a redraft. I would read out the redraft
1o the House and would move it as an amendment. - T beg to move:

“That for clause 5, the following be substituted : .
5. ‘Penalties.—Any person who,— .

(a) contravenes or attempts to contraveme or abets contravention of any order made
under section 2; or

(b) faile to comply with any direction given by any such order; or

(c) harbours any person who has contravened any order made under section 2 or has
failed to comply with any direction given by any such order,

shall be punishable with imprironment which may extend to three years and shall also be
Kable to fine.” ” :

.- Mr. Speaker: What about the amendments? Are any of them going to be
‘noved ?

Shri Kamath: I am moving my amendment.

Pandjt Thakur Das Bhargava: I want to move an amendment to the amend-
ment which has just been moved.

Mr. Speaker: The amendment on the Order Paper is .not going to be
moved? : :

Pandit Thakur Das Bhargava: Not necessary, Sir. I'beg to move:

-*'That 1n clause 5, the féllowing be added at ’tbe end :
‘and forfeiture of his property.’ '’

What I want to do is that the harbourer must be lisble .to forfeiture of
hig property also.

. Shri Gopulaswami: May I point out that this point was raised by Pandit
Thakur Das Bhargava in our discussions and it was decided there that this
wnight be dropped. I do not know whether he had any mental reservations
‘then about moving it here.

. Pandit Thakur Das Bhargava: I had no mental reservations at all. T sub-
mitted this point for the consideration of the Hon. Minister in charge of the.
Bill, but he did not accept it. That is the position. Now I want to appesl to
the House to get it accepted. )

tobe
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‘M, Speaker: Ho may move his amendment, but”how will be word it? .

Pandit Thakur Das Bhargava: I have not  got the amendmeunt with me.
Therefore I would leave it to you. ..

Mr. Speaker: I am trying to adjust it. The amendment would be—

‘‘Add at tbe end:

‘Provided that the person who is fcund guilty under clause (c) shall also be Lable
to forfeiture of his properiy.’ ”’ -

‘His whole property’ or ‘his property’

Pandit Thakur Das Bhargava: When we say ‘his property’, either whole
or part is included in it. : :

Mr. ‘Speaker: Amendmént moved: ’ <
“That at the-end of Shri Gopal i dment to clause 5, the following be added :

“Provided that the person who is fourd guilty under clause (c) shall also be liable
to forfeiture of his property.’ " ' - -

shri_B. Dag (Orrisa): “‘may’’ will be beter.
Shri Kamath: I beg to move:

“Ti:izt in clause 5, after the word ‘imprisonment’ the words ‘of either description’ he
ingserted.” :

Mr. Speaker: Amendment moved: )

. “That in cleuse 5, after the word ‘imprisonment’ the words ‘of either . description’ be.
inseried.”’

 Pandit Thakur Das Bhargava: T understand that the manner in which this
offeuce is committed is just like this. There are a number of people in Assam
whio have got possession, illegal possession or perhaps legal possession, of land’
in Assam. Theyx call their brethren ‘or friends or these whom they want to
see settled in.Assam, to Assam &nd harbour them... '

Pandit Balkrishna Sharma: _From-across the border.

Pandit Thakur Das Bhargava: From Mymensingh district and other dis-
tricts of Bast Bengal, ‘and then they are passed on as old inhabitants of Assam.
Land is trespassed upon and whenever any. question arises, it is very difficult
to find out whether these men came five years before or two yvears before ov
just one menth before, because after all the oral evidence can be furnished by
his compatriots or caste fellows or relations to the effect that he has been .in
possession of this-land for the last ten years or five years or whatever the period
he alleges it to be. Now, unless and until the harbourers are sought to be
proceeded against, 1 do not think this Bill has got any chance of being sue-
cessful. If five lakhs of people take it into their heads to defy the law, they
will first of all be sent to jail and then the other problem for us is to feed
them. ® Then Government have to give by way of grants alone a large sum .of
money if they are to e in +he jail. Then you shall have to build otzer jails and
it will be a very,difficult auestion. Therefore, this Act can only be effective if
we can succeed in seeing that these undesirable people are pushed off. Nothing:
will be more telling or more effective than the prospect of this kind of punish-.
ment, that is, if the harbourer goes on with his nefarious trade then his pro-
perty is forfeited and that his land -is liable to forfeiture. This will have m
very good effect and will induce him to see that those persons are turned away..
I do not want to.cast any slur on any person, but I know that even among
Congressmen who very gladly went to jails, when the question came ofi the-
realization of a fine or forfeiture of property, everyone found that it was too
hard. This provision will be a very good check and will be very effective if
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there is a prospect that the property may.be seized. If this provision is not
:made in this Bill, the Bill. as 1t stands, can be productive of amore mischief
than good to us. If those people started non-co-operation and started going to
jails, it will be a very difficult position. I, therefore, beg of the hon. Minister
in charge of the Bill to kindly consider it from this standpoint and come to &
decision. My amendment will be the only effective thing. I commend it
to the House for acceptance.

N

Shri Kamath: Sir, my amendment, slight as it_is, is modelled on the lines
‘of the Indian Penal Code which so far as drafting is concerned is universally
regarded as almost the last word. The House may not be quite able to -appre-
ciate the necessity for this amendment but if a case under this Act goes hefore
a Court of Law, it will be naturally faced with the question whether imprison-
‘ment should be simple or rigorous. In the Indian Pena] Code wherever simple
1mprisonment is intended, the section mekes it clear that imprisonment shall
be simple and the word ‘simple’ is used, and where. either simple or rigorous
- imprisonment can be awarded for the commission of a particular offence, then
‘the language used is ‘‘imprisonment of either description’’. Therefore, I think
‘that in this Bill also we must make it clear, so far as this matter is concerned,
whether imprisonment to be awarded should be simple or rigorous, and unless
this amendment is accepted, I fear that there might be a doubt or ambiguity in
:80 far as this clause of the Bill is concerned. 1 therefore move this amendment
.and commend it for the acceptance of the House,

Shri Gopalaswami: Sir, I may first dispose of Mr. Kamath’s amendment.
‘I think there would be no doubt created even if we retain the existing provision
‘in the Bill. He has quoted from a very high authority, namely the drafters
-of the Indian Penal Code who in similar situations have used the expression
“‘imprisonment of either description”’. The legal advice available to me is
-that those words are unnecessary. At the same time, I feel that I should not
let go this opportunity of honouring myself by accepting Mr. Kamath's amend-
‘ment.

Shri Kamath: T feel honoured.

Shri Gopalaswami: As regards my hon. friend, Pandit Thakur Das Bhar-
-gava's amendment, I am afraid, that his .estimate of the uselessness of the
-provisions of this Bill if it did not contain the proviso that he has suggested
to the new draft of clause 5, is, 1 think, totally exaggerated. After all, what
.are we trying to do? We are trying to push out persons who have come into
Assam, perhaps in search of a living, making a home for themselves there and
so on. We do not want them. No doubt thev may be disturbing the economy
of Assam and we provide a sufficient amount of punishment in both ways.
We provide punishment for the people who come into Assam in this way and
.disturb our economy. We- also provide punishment for those people in Assam
who try to harbour these people and assist them in disturbing the economy
-of Assam, namely imprisonment of either description plus fine which is pro-
vided in this re-drafted clause. That is, I believe sufficient, deterrent for peo-
‘ple living in Assam from continuing their practice of harbouring these people.

- Tt seems too~drastic a power for us to take namely that of forfeiting the har-
““bourers’ property which may extend to over thousands of acres, for instance,
-or several houses worth large sums and so forth. It may technically give the
~gonrt s discretion to order forfeiture of property in circumstances which, in my
- opinion, and I hopg in the opinion of the House would not warrant the dep-
rivation of property that it involves. I am sorry, I am unable to accept that

-amendmaent. ‘ o
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-8hri R. K. Chaudhuri: Sir, I wholeheartedly support the amendment mov-
ed by my hon. friend, Pandit Thakur Das Bhargava. I do say most emphatical-
ly that this Bill will be a dead letter unless the amendment of Pandit Zhargava
is accepted. - My hon. friend the Minister perhaps is not conversant with the
actual state of things in the Province of Assam. There are nearly ten lakhs of
Muslim immigrants in the. Province and these are the persons—not all of them,
«of course, these are the class of persons who generally are sheltering these peo-
Pple who have recently come to the Province of Assam. They give them food;
they give them shelter and they also find occupation for them. I shall tell
you how they find occupation for this class of people. In the past these im-
migrants have forcibly occupied some places in the grazing reserves. There is
po grdinary land available for settlement in that Province, but there are lands
in the grakiig reserves and in the past land has been acquired by wrongfully
squatting on these grazing reserves and it has been so unfortuhately because
the Government in the past have been unable to turn them out of their lands.
‘They have at least been obliged to lease these lands to them. 'That is what
ithey have done now. These immigrants fear nothing; they do not fear the jail.
ilf the hon. Minister In charge of jails visits the jails in.Assam, he will find
that most of the inmates of the jails are from this class of people. They do
not fear jail at all but they dearly love the lands which they got either law-
fully or unlawfully. Their stake is there amd they are harbouring these im-
migrants. If they are made liable to forfeiture of their property, that will
have a very salutary influence on them. So I would most respectfully request
the hon. Minister—if he wants to have real results out of this Bill—that he
should agree to this forfeiture clause. Otherwise, it would be very difficuls
to remove such a large class of people who have already come there. The
punishment of three years is no punishment; it has no dread for them. If
you only come and visit our jails, you will find the number of lifers in the jails
Aare coming from this class of people.

Shri Tyagi (Uttar Pradesh): Is there a jail which will accommodate five
Jlakhs of persons?

Shri B. X. Chaughuri: No. No jail will accommodate one lakh of people.

Tt will be impossible to have a jail of that kind. Either remove them forcibly
or threaten them with forfeiture of property in case of conviction. That will have
the desired result. We have seen in the past people who had been evicted
and their houses demolished, building their houses in three or four manths.
My hon. friend Mr. G. S. Guht who was Deputy Commissioner in Assam will
be able to testify to that. They love the land and if they fear ‘anything, it is
the foreiture of their land. So this will have # very salutary effect and T would
request the hon. Minister to take our experience in this matter and agree to
this foreiture clause. After all it will be very difficult to have a conviction and
punishment. Already there is provision for cancellation of lease snd they are
used to this. If this foreiture clause is there, we shall really be able to do
something otherwise this will be a dead letter and it will only be an eye-wash
that Assam is being protected.

Shri Buragohain: T rise to support the amendment of my friend Pandi¥
Bhargava and T also endorse the words that have been said by my friend Mr.
Chaudhury. After all the main problem is really the harbouring and .there-
fore the present amendment seeks to penalize the harbourers more than those
who have come into the province. I was telling the House the other day that
‘the position is already very serious and these measures are not going to be
--effective. Mr. Chaudhury was the Revenue Minister in Assam who took mea-
surs of eviction in 1945 and out of three lakhs people that crossed the border
into Assam between 1943 and 1945 he succeeded in evicting only about: 3000
families and even with those 3000 he was not quite successful as he has jush
10ld the House. To-day you sviet them and they come back tomorrow and
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“#his " process was going on. ~ Unless these -persons - who really harbour: these -
“ trespassers into Assam are punished, the rneasure that is now sponsored here
* will not be effective. The other day I was telling that the position in the bor--
“der districts is very serious. "My information is that out.of half a°million-
- that have crossed the borders after Independence, the majority have gone into
“'the border districts and this has disturbed the population position there and’

‘already the muslim population is much above 50 per cent. That is why I warn--

ed the House that this position may well be bolstered up by Pakistan as &
“eouriter-blast against our case in Kashmir, The amendment seeks that these-
. ‘harbourers should be punished with forfeiture of property, so that they may

““persuade them to return to their own country. With these few words, T support

“the amendment of Pandit Bhargava and I would appeal to the hon. Minister:
~ to reconsider the whole position and accept the amendmeut. )

The Conference that we had, as far as I know, during the lunch hour did!

’ mot apply ifs mind to this aspect of the matter. It was raised by Pandit

Bliargava, but the hon. Minister did not quite discuss this matter with’ all”™
‘those hon. friends who were there. .
Mr, Speaker: Let us uot go into that. The Conference be left to itself.

‘Shri Boroosh (Assam): Sir, I rise to support the amendment moved by my

““Priend Mr. ‘Bhargava.. I also endorse every word of Mr. Chaudbury. and Mr.
“‘Buragohsin. This ‘clause ‘recommending forfeiture of property may sound a
! little uhusual here but in Assam this has been in practice and followed by nob
“only the Congress Government but by the League Ministry as well. The House

.. tnay not be aware that in Assam there was a system called the line system
. aocording to which there was a line drawn between the areas occupied by im-
. -wigrants and the areas occupied by local indigenous people. TUnder this syvs-

" tem which worked till six or seven ¥enrs azo, no immigrant was allowed fo pass

‘into the land occupied by the Assamese and the patta holders or land owners
within the Assamese land were also not allowed to sell the land to the imumi-

..grants. and any indigenous person selling his lands was liable to forfeiture of

his lands and it is a fact that thousands of bighes: of land were
forfeited - under  this law. Land laws in Assam are not_ vet codified
‘arid they are covered by Assam Land Revenuve Manual which consists of

. Executive Orders. FEven this drastic order had no salutary effect on the en:

" croachment by the immigrants. Therefore T am quite sure that the particular

. measure which might look very drastic here will. look rather innocent in the
. eyes of the immigrants who are not known for their lawful habits. Mr. Chau-.

dhury who was the Revenue Minister of Assam for a long time was telling us

" that he found it difficult to stop unlawful encroachment on Government lands*
by immigrants, Mr. Buragohgin was. giving facts and figures. He was also

“Minister at that time. Out of those three lakhs- of people only 8000 could be

evicted. Even today in spite of this agreement, which took place between the

"League Ministry and the ‘Congress Party in 1945 and under which these evic-

- .4ion orders were issued in 1945, not 1e§s than 20,000 bighas of land sre still -

" in unauthorized possession of the “immigrants in my district alohe ‘and even:

“today the Assam Government has not been able to evict them.

Therefore, unless the hon. Minister accepts the amendment I am afraid this

Aot is mot Lkely bo be very effective. A free is judged by the fruit it bears..

" In Assam there are so many drastic executive orders which have the force
. of law with regard to land settlement end -eneroachment on land by immi-
“. grants. Unfortunately all these have been more or less dead’ lefters. 'They,
~wers only provincial messures, T do not want that an Act passad by e

. Sgvereign Republic of India should find -iteslf in the very poor company ofthe .
provincial measures ‘which were shelved as dead letters:
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" The other day- 1 was expreasmg my. doubts almub the eﬁeehveﬁass-. 'ﬂns

: Bdl without messures for’ ‘stoppi enerosahmant, or. immigration into “Assam:

Even today I.feel that that effectiveness .onn ‘be ‘enhanced, though not. o ‘the
~fullest measure, . by .acceptance of this ‘amendment by the hon. Minister.

-
ma¥ pass a law under which five takhs of people may find themselves Hable to-

‘be -put into prisod. It is onetbmgtiopadsmhahwsnd qmtesdxﬁete"nt

*"thing to put alt these five lakbs of people into prison.. An hon. Membeér asked :

‘where will you have the jails' to. put these five lakhs of people.in? The only

“mytoputtheminfopnsanmtodeehrethewholeofAssamasapenalseiﬁe--

o.ment, .. 27 g

Shriw AndyouwﬂlbetheWnrden#here
- “Shri Borooah: T therefors request the hon. mnmtomkethehweﬁew

“iwe, which he surely wants to do; but unless this particular amendment, suitaoly
“-amehded, is acvepted it ‘will ‘pot be possible. - With these words: T’ commend

~Pandit. Bhargava's amemlmenf, ior the acceptance. of ‘the ‘House. -

Shri. Borooah: T therefore request the hon. Minister to. ‘make the 1w aﬂéet-

.. Thakur Das Bhargava and T congratulate him on hig courage in having brought -

B fbounng and shall be affected ‘by this Bill may be Indian ecitizens and their:
" therefore shold be taken ifito- consideration. - If the House adcepis the" amen
. “ment proposed by Pandit Bhs.rgm -very -careful attention should be given: tor
- ib, because the fundamental : ng{ ‘regarding property have been very . clemiv
lnid down in the Constitution.: It'is

.ing into--Assam are a ‘wery stout and stubborn lot and" they -sre nob geterally:

“forward that amendment. . Somehow the Government whether represented by
_-8hri. Gopalaswami Ayyangsr or-otherg still continue o -have an appeasement -

psychology. What is the -use of half-hearted ‘policies?. Have we succeeded -
-anywhere? Our Government has miserably failed: in every field where i affects: -
‘their relations: with the Government’ of ‘Pekistan.  We. hear of 4,000 ‘refura- .
ed Muslims waiting at Banatas and wanting to be absorbed. - Has anybody -
from TIndia gone to Pakistan and been absorbed there? .We know the whole -
question of Assam. Many of uy who have taken considerable interest in
_problems in’ those years know what -huppened.” In:those days we were “alp-
“less but todey with our own Republican Government we are.not going to' tafk
of moral, pbxlosophlcnl or ethical’ principles on a matter on which hmges the -
:security of India.  Eyerybady knows .that Assam on our North Eastern border:
is & most tender-spot ot only as between India and Pakigtan but ss sgainst.
Communists and British Quislings~who are fanning tip thé Communists on. the

.Xorth Burmese border. Here for the first time the Govemment hes . bmught

a messure. -Let it be drastic! .It is a security measure. It has vothing. toi:
do with the -ordinary principles of law, so that we should interpret. it hgiﬂy
ang give lighter punishments. The instances cited by.gur friends from - Assam .
show that it is an organiged effort to have Assam and incorporate it as park

..of Pakistan. "It is no use Mr. Gopalaswami .Ayyangsr .pleading. that the:
g pumshment propoged .ig oo drastic. T think the whole House will suppatt the:
.. just amendment which my hon. friend Pandit Bhargava has moved and I
*.appeal to the House to support it unammously so that thene is the fear of hal!
.fer every immigrant. in Assara. _

. $hri 3. N. Hasarika (Assam) Su' the people who might be generallv hart

frue that the immigrants’ who are periebrss-"

_.afréid of law and order..- When eviction is ordmaﬁlymrbe& to; elephants and

srms have to be-used by officials. The immigrants penetrating into the villages -

-+/grp ths common class of cultivators and come into ‘clashes: with ‘the_ sobeduled’-

*.tribes for whom scheduled ‘atess have not been: created under ‘the new Consti-

" tution. . Under the Censtitution oertain soheduled sivil areas have been -croated.

“:hmaphmdmmsmmmmummwm:n
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Assam. I would draw the attention of the House and the hon. Minister to
the fact that the protection of the tribal people should be borne in mind. The
immigrants can die for their property and if their property is made liable it
.might be more effective. I would suggest that the amendment of Pandit
“Bhargava suitably amended would be more appropriate for the, siluation,

The Miziistar of State for Parliamentary Affairs (Sbri Satys Narayaz Sinha):
il beg to ‘move: .

*“That the qoestion be now Put.”

"Mr. Speaker: I think the matter has been sufficiently debated and I find that
the same arguments aré repeated. The question is:

““That the question be now put.”

The motion was adopted.

8bri Gopalaswami: Sir, I do not wish to prolong this debate un-
necessa:ily But I have been almost astonished at the manner in which this
amendment has been pressed. T quite understand the feelings of hon, Members
from Assam as regards the amount of disruption in Assam’s economy that has
‘been caused by the influx over the past years and perhaps during the past few
<amoths. That is a natural feeling of excitement on their part. But I am really
su-prised at this matter being pressed by my hon. friend Pandit Thakur Dae
Bhargava for whose discretion and good sense 1 have always the very highest
Tespect. 1 might tell hon. Members straightway that this particular penalty
-clause might be applied against citizens of India, because what is aitempted
tc be punisked by this proviso with forfeiture of property is intended to apply
-only to offences of which a person is found guilty unde: sub-clause (c) of clause
5, that is, harbouring a person who has contravened any order issued. I think
a pumber of hon. Members from Assam assumed that this proviso was going
4o apply to the persons who contravene these orders.

Bome Hon. Members: No. .

Shri Gopalaswami: The proviso will not apply to them. The proviso is
intended to apply only to those who harbour such offenders, and amongst the
harbourer: there might well be citizens of India.

An Hon. Member: What if?

Mr. Speaker: Order, order. The hon. Minister is putting his case.

Shri Qopalaswami: There are various eircumstances under which citizens of
India. might coma under the clutches of this particular proviso. Hon. Members
'should remember that forfeiture of property vven under the Indian Penal Code
‘has been provided only for the most heinous of offences. It is a very rarg thing
4n the Indian Pensl Code—-the provision of punishment of forfeiture of pro-
pertv. For instance. in such cases as ‘‘waging. war against the King’’ such
punishments are provided. -

.

_An Hon., Member: This is also a traitorous offence.

Prof. Ranga (Madras): ‘‘Waging war against the King”’ was not considered
8 *“‘heincus offence’” in llQ42. )

My. Speaker: Order, order. Let there be no running commentaries.
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Shri Gopalaswami: If it is a question of waging war against the Republie,
1 would myself subscribe to the provision of forfeiture of property. But the
offence for which this punishment is now asked for.........

‘Shri Tyagi: Harbouring the enemy is also & crime.

ghri Gopalaswami: Sir, I do not think I need continue this. I consider that
sthis is too drastic a power to take for the Government of India. And I am

sure that if 1 had any little reputation for reasonableness I shall lose it if I
accept this amendment.

Mr, Speaker: I shall first put Pandit Thakur Das Bhargava 's amendment to
the House. It is an amendment to the amendment to clause 5.
The question is: -

“That at the end of Shri Gopal i's dment to clause 5, the following be added :
~*Provided tha

t the person who is found guilty under clause (c) shall also be liadle
1o forfeiture of his proparty.’ ' \

The motion was negatived. :

:Mr. Speaker: Coming to Mr. Kamath’s amendment, it has been accepted and
a statement has been made on the floor of the House by the hon. Minister, but
I am not inclined to place this amendment before the House for the ximple
reason thut there is a provision in the General Clauses Act, which says that
““*imprisonment’’ shall mean ‘‘imprisonmnent of either description’’ as detined
in the Indian Penal Code. So that the inclusion here of the words as stated
in the amendment will make the draft inartistic and inconsistent with the other
‘laws in which “‘imprisonment’’ hag been used.

Shri Kamath: All right, Sir, it is a minor matter and I withdraw the amend-
ment. . : :

Mr, Speaker: I shall now place before the House the original amendreent
for substitution of clause &.

The question is:
““That for clause 5, the following be substituted :

:5. *Penalties.—Any person who,—

(a) contravenes or attempts to contravene or abets the contravention ef any order reade
under section 2; or

(b) fails to comply with any direction given by any such order; or
{c¢) harbours any person who has contravened any order made under section 2 or bas
B failed to comply with any directior given by any such order,

" «nail be pumishable with imprisonment which may extend to three years wal shall also be
liable to fine’”’

The motion was adepted.
Mr, Speaker: The question is:

“That clause 5, as amended, stand part of the Kui.”
The motion was adopted.

Clause L, as amended, was added to the Bill.
Shri Kamath® Sir, T move: -

“That in clause 6, the words ‘or intended to be done’ be omitted.”
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[Shri Kamath] ’

This particular clause, as the House will see, reads as follows:

*‘No suit. prosecution or other legal proceeding shall lie against any person for anything:
which is in good faith don: or inienied te be done under this Act.”

. That is, no suit, prosecution or legal proceeding will lie against a person
for anything which is actually done or merely intended to be done: I cannob
_Bee quite clearly how tor anything intended to be donme, a suit, prosecution or
-other legal proceeding can lie. But if the language used here is on the same
~lines as that used elsewhere, in regard to which I look to my bon. friends Shri
Gopalaswami Ayyangar and Shri Alladi Krishnaswami Ayyar for light and gui-
‘dance, if they say that the clause may be retained as it is and that my amend-
ment is not quite necessary, I do not wish .to press it. But I feel that these-
words “or intended to be done’’ are unnecessary and that it is adequate for our
purposes to say ‘‘No suit, prosecution o: othér legal proceeding shall lie
against any person for enything which is in good faith done under this Act™.
The words “‘intended to be done’’, without any detraction from the meaning
of the clause, may be safely omitted. - ' .

_Shri Alladi K, Ayyar: Having regard to the nature of the legislation T think
he clause as it is is quite in order.

Shri Kamath: Then let it stand.. I do not press my amendment.

Mr.- Speaker: The question is:

“Thet clause 6 stand part of the Bill.”

The “motion was cdopted.

Clause 6 was added to the Bill.

Shri Gopalaswami: Sir, T have to move an amendment which has beemrr
necessitated by the fact that an Ordinance had to be issued and this Bill, when
-passed int> law, will supersede that Ordinance. I beg to move: :

“That after clause 6, the ‘following new clanse 7 bhe .added :

7. Reieal and Saving.—(1) The Undesirable Tmmigrants (Expulsion from Assam) Ordi-
aance. 1956 (I of 1950), is hereby repealed.

(2)° Notwithstanding such repeal, anything dome or any action taken in the cxercise of
iy power conferred by or under the said Ordinance shall be deemed to have been done or
taken in the exercise of the powers conlerred by or under this Act, #s if this Act were in
“force ou the day on which such thing was done or action was taken.’’’

. Mr. Speaker: The question is:
“That after ciause 6, the following new clause 7 be added :

1. Kepeal and Seving.—(1) The Undesirable Im.migmnt,i {Expulsion. from Assam) Ordi-:
‘nance, 1950 (I of 1950), is hereby repealed.

(2) Notwithstanding. such repeal, anything done or any action taken in the exercise of’
any power conferred %y or under the said Ordi shall be d d to have been done or
taken in the exercise of the pcwers conferred by or under this Act, as if this Act wore in
force on the day on which such thing was done or action was taken.' "’

The motion was adopted.
New olause 7, was added to the Bill.
- Mr, Bpeaker: Then T will put clause 1.
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shri Gopalaswami: Sir, there is small amendment here, If Mr. Kamath
4ad moved it, I would have accepted it, but I will move it. I beg to move:

“That in sub-clanse (1) of clause 1, for the figures ‘1949°, the figures *1960° be
-pubstituted.” .

Mr, Speaker: The question is:

“That in snb-clause (i) of clause 1, for the figures ‘1049, the figures ‘1950’ be
_substituted.” ;

The motion was adopted.
" Mx, Speaker: So, I will put clause 1, as amended, to vote.

Shri Gopalaswami: Sir, there is one point before you put it. Some hon.
Members are very puxticular about, removing the word ‘undesirable’. We did
remove it in the marginal note to clause 2. I think it would be consistent
with what we have aiready accepted that in clause 1 we may simply say,
4 M. “This Act may be called the Immigrants. (Expulsion from Assam)
Act”’. I beg.to move: -

Trat in clause 1, the word ‘undesirable’ occurring in line 1 be omitted.”
Mr. Speaker: The question is:

«That in clause 1, the word ‘undesirable’ occurring in line 1 be omitted.”™
The motion was adopted. .

Mr. Speaker: The question is:

«“That clause 1, as smended, stand part of ‘the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Snri Gopalaswami: I beg to move:

#*T'hat for the Enacting Formula the following be substituted :

foll

3 9

‘B it ted by Parli t 03
Mr, Speaker: The question is:
«That for the Enacting Fovmula the following be substituted :

By it enacted by Parliament as follows :—'.”

The motion was adopted.

The Enacting ! ormula, as amended, was added to the Eill.

Shri Gopalaswami: Sir, then there is my amendment that the Preamble
be omitted. ’ .

Mr. Speaker: That is & negative of the original proposition. I am puting
the proposition which the House may negative. That is the procedure.

The question is:

“That thc Preamble stand part of the Bill.”

The motion was negatived.

Shri Gopsalaswami: Sir, I move:

“That .in the lané Title, for the word ‘undesirable’, the word ‘cert;in’ be substitubed.””
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Mr. Speaker: The question is:
“That in the long Title, for the word ‘undesirable’, the word ‘certain’ be substitxlte;.l."
‘The motion was adopted. .
Shri Kamath. Sir, I move:

“That in the long Title, as amended, for the words ‘for the expulsion from Assam off

certain immigrants’, the words for the expulsion of certain immigrants from Aszam’ be
substitated.”

I find that my friend, the hon, Mr. Gopalaswami Ayyangar is today in an.
accepting mood and I feel that he will not hesitate to accept this one too.
‘The title, as it stands, is in my humble judgment—my knowledge of the-
language is very meagre—very clumsy. As it stands it will read as follows::

“A Bill to provide for the expulsicn from Assam of certain immigrants.”

Pandit Balkrishna Sharma: But your amendment may mean immigrants.
from ‘Assam? )

Mr. Speaker: Orde:, order. There should be no cross-conversation. The
hon. Member should addresg the Chair. .

shri Kamath: I just caught a little of what my friend Pandit Sharma said,
He feared that immigrents from Assam may also be meant. I do not quite-
undarstand what hs means. The Bill provides here for all immigrants from
whichever quarter. they come—from Assam, Chins or Burme er-from anywhere-
else. The object of the Bill is to expel from Assam certain immigrants. As
such, it i§ much more eorrect. and much more aesthetie from: the point of
view of language, to refer to the expulsion of immigrants from Assam and not
to expulsion from Assam of immigrants—it is very clumsy and awkward. T
do not know if my friend, Mr. Gopalaswami Ayyangar would like to keep it
ag it is and not accept my amendment. N

_Shri Qopalaswami: 1 am sure if T am to consult my drafting pundits they
would brief me to oppose Mr. Kamath’s amendment. But I have too high
a respect for Mr Kamath’s aesthetic sense as well as his knowledge of King’s
English—though we have lost the King, we still speak in King’s English—T
have too great a respect for him in such a matter to say “No’" to what Mr_
Kamath has suggested. I accept his amendment.

Mr. Speaker: The question is: .

““That in the long Title, as amended, for the words ‘for the expulsion from ‘Assam of’
certain immigrants’, the words ‘for the expulsion of certain immigrants from Aseam’ be
substituted.”

The motion was adopted.

Mr. Speaker: The question is:

“That the lonz Title, as amended, stand part of the Bill.”

The motion was adopted.

"The Long Title, as amended, was added to the Bill.
Shri Gopalaswami: Sir, I move:

“That the Bill, as amended, be passed.”

‘Mr. Speaker: Motion moved:

“Fhat the Bill, as smended, be passed.”
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'Sorx xfossain Imam: Sir, 1 welcome this measure as an example of the
way in wnich this House has materially improved the measure and made it

unexceptionaple. The thanks of all of us are due to the hon. Minister in
" charge and the Members who had moved amendments, for the accommodat~
ing spirit and reasonableness shown by both the sides,

1v18, Sir, a very patent thing that every country has the inherent right of
choosing who will be its nationals and those who are non-nationals have no
right to stay in the country, if their stay is detrimental.

I also welcome the fact that the hon. Minister was, if I may put it so,
a little vehement in opposing certain of the amendments, I think he was
actuated by th= feeling of how our actions may have repercussions in the inter-
national world, more than by anything else. I think this is an occasion when
we should gratefully accept this measure as in the interests of India. )

Shri Chaliha: Sir, 1 am glad that this House has taken a keen interest in
this measure. A certain amount of heat was engendered, but the cold manner
in which the hon. Mr. Ayyangar has dealt with the points, as also the restrain-
ed manner in which our zeal wag expressed, have placed the discussions on a
proper level and we are all glad for it. But before administering this Act,
it is necessary to put up a machinery in Assam. Otherwise, if you simply
entrust its execution to the Assam Government, there will be difficulty. I
think the Central Government should undertake the responsibility and hear
the expenditure and not leave it, ag they usually do, to the State Government..

[Mr. HossaN Imam in the Chair]

A Department should be specially set up for this purpose. I should hlsor
like to warn the House and the Government not to be too stringent in the exe-
cution of this Act. This Act should be administered with caution and a
certain amount of imagination. If it is executed too literally, probably the
repercussion would be very severe. Already a cold war is being waged and
it is going on. If we take stringent measures under the pretext of this Act,.
we shall probébly ldnd ourselves in difficulty. There is also another thing.
Before the Act is administered, the repercussion on the other side of the:
border from a defence point of view should be carefully looked into. The hon,
Minister who will be in charge of executing this Act should consult the Minister-
of Defence and they should satisfy themselves about the condition of our
defences on the southern and eastern borders of Assam, before undertaking-
wholesale expulsion of these immigrants. Otherwise, I fear there will be
great danger to us. Witk these words, I wish to warn the. House not to take-
this Act light-heartedly and the Central Government to execute it with
patience and in as conciliatory a manner ag possible.

Gfeq X AW AHT: JAE AT ARE, W fa° F am
R wmamamn N F & Twwm A ow fe B oaic
TaeTT W e Y g g € fammr & anfegx s@T A
! # ¥a¥ seaw s MOTAETN ATEIL ATRA F JACHATE J[|T
g AR WA AR A A ¥ 5 IR W e e gmw
F A QT | TS AT ag SafEenar € £ geife fw dfade &
et W J9A qR N A FEW R gT AR wsH aw
FW IR 8, A fawa @ ¢ B fegmm A o faec
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[vfvea srEz o Wi

(overall picture) #, St ff fFelt @w wegw® & 7Y, sW § =
a9 FTH WEfTmE A & arit R gAer @we T e
AT TS AW @Y Fg avE Y o fF @@ s feerEn

BT g fafaeet faaree AEwIfeAT (Minister without Portfolio)-

g, I ag ¥ agi F ww fafaey agw o e ara fafaeex
FgE F FE GERIISAT (Portfolio) 7 faar g afes Wi
TEIE (general interest) IA FT ITh FHA W@ ITA | AT
wafpemdt § f5 =t MooraH FER gF SR 7 JEW J s ST
AT agi AT FT W @ N AEGE AT AR Fm@m A oged Hw
wfes ¥ g dw & g @@ faes s ar fegem &
e @Y (security) #1 &A@ HAgEX €1 § 4g *gAT wgm g &
gg WA TAAT @ A € # W AW ) § 9w aw ag faw grew
F 99T ¢ AW AE] AT q@EST 4@ w7 g7 5 w4l o A
F gAd @ gATQ Tawe F fRN qBEX A @ 49§ q4Tg Al
Nfrfra TRITE AT A SN 1 FLFIR 5 W F TR
THOT T &, TF ATGHT TEY, A TF =74, IV FTE A1, T 1L A av
" gugan 5 F1E qra 7€), 3w Y g d ;i qaMAE @ar # Ag
AN @ AR g TaEE A 9@ Iam qar ger f dEr g @
g N FE Faw T A | g F9@ Fifeeegie SFEH (Constituent
Assembly) g%, S9 97 qavwg fewri wf, e gwa A wew 5
TET g, MW g aEaee @t © g o gar a5 § 9w
orE AEH AET A S AE A T AN A qi@ A GS | F G
TOg qEar | d 3@F1 Iar g 5 99 s Norerear s T 9y
faw §q fdm @ L% F@ fF 2§ sWWIEAC  (unfortunate)
£ | g T 9are g v g oz et aaseag & e 1 fad smwieaie
{unfortunate) FgAT FIH G § 1 ¥ Awar g, fafaeex somr w171 freely
= AE Q@ g, ¥ wa WY Gwr owmwer s § R oseae
Al a Y &, # d|ar g v wadd are dfear ¥ s A
qasog gt gt Pt fif 378 Ieig f ot § 1 AF swEe g fr A

T@ WS N AN AL FT FFaT, AN A FFO A@A g F A

et T g A @A g fr faed fwd @ o™ 9w
aFq fear o S A TS 9% 95T W) WX YE & LG
FOW S At @ IFW AR 5 gw woaw w1 faw oaw =

TT#A
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I FEET AT ag & 5 gand faem wifee § N fear s,
7% % gy & gw fre & fgamw @A TE AR §, g7 AT g
919 (peace) TEW &, IfFW S 9 o SF UF W arfeeaE ®
Trfes g Y ag ST F3T, ITHY TG B w7 %, o g af B
A AR T N 7 & afew AR R A9 f7d W) W T e A
ot e SN E S g avw W § g af v e ag 3
TS (national) ¥ fae™ 78 faw wure 1, gw 7 WY fF S
T fergear #1 TR 3 RS I 351 W fygmm ¥ 9=
ST (law) T gar § 1 3T W Ag st @ g e
o w7 s fREr i@ o9 # g s osmmm |
W QR ! 7 o FAT 08T § e o o1 gt i @A £ v
AT A ¥ At Frot wTfed | ag G o smafwal w1 Frer aneh
forer 7l §, oF faw @ 5 o ar@ aredt A 9% @ dag
REATE fF a8 F17 39 @ A AT R q@ W fE W OF aew
(law and orde) Y& #1 W@« (problem) &¥ & Wl | FgA<
ag gt fF 7a faw & qara, Jar canht argg @ w77, ootz traw
(executive actions) ¥ wfed &7 safdl M gAR qow ¥ AR FX
fgar 1t | BfeT w7 Gar A fear T Wk Ww g@q & @
FEAR R N A Fgr g § fF fow Afw 9 s ¥ m
TSGR TG G H FEH SR § B o e wade
fofara (limitations) #Y wofgen w1 fam s aadd= &
wegg A AT fafres Q8 & O 9q Sl F 9 O aifie @ sww § s
4 ¥ w7 A9 fFAT T ALY a7 gl WA E | T W osIoTo (8.
D.03) T o o QFo GX § AN 3T FITTHT T & 78 797 3 |
39 7addz A1 FRadt qdad e 1 w6 T A e gu S e
AR { w1 6 97 9 @19 @1 ) IS TaT8E (Central Government)
H1 AH A T T, HT Y FHEE WS T A R ¥ 7w owe
# R 3T A e E A AT ¥ and € AT € 9 qeewT A1
Y AET EX 99 v 7@ & 9 gu a8} fawroar =gy R T gurw Aaew
FfF N g AW A w @ § FfaaT §8 frar s e
a & ® o FIA W g . anfea aw o A ¥ awi @R
£ 98 W HT FW § N ToF § W FW A FQ@ §, I g Ao
F1E guedl A8 g1 T qg W IF 99 qgt greax (barbour) F §
N WH TR E TP J 700 717 91 ®ifF 37 0
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 foza o3 a@ Wwa)

RIS ¥ F R oSt Al | F9 s} aifee ¥ AmeT g 9w v
AgT fAe qowe gad 9Tgd 4 BRI ToF & fod a8 fewg sew
(Bfth column) T FT FI7 R gEWAT 7T AGHT FW | Jg T AN

G F 9 R gH F1g A FT GFA | AN SN IT AT GIEFAE T

78! g fF ag el ag eai e R wwd €1 Fgdfam A e
aTear o1 f99F aog ¥ 4K 9y IWeA= (amendment ) fear 41, g
W W swewe 71 foew amkee fafrex =m0 (bon. Minister
in charge) ®Ea  fom@ Iy R f&w A sw9a g, fom & us GR @
#T ZH FRFW §, 79a 7 fFw Y W gw T @Y gwar| fFw &
stran ot fiF same F AT 1 SRR 9, 3T A st fife (feeling )
gfes sy #1¢ fggmm & W@ T AR AW A IW A
FET F@1 § 98 fgam #1 WRR @ g ®ifs '@ W T
9T FATFE Ffedod 1@ fd dod & =g g 5
gt a1 f& @ aded= & wsR §T fewr mm @ar
e dft g of Mo AT B oW zw g (House) &
ussy AT (elder statesmen) ¥ ¥ UTF FW@A & WK IR
THFT FIS FIAT 31T A qAAT §, TAfoR & gaw fer A swavy
# g% Some (judgement) FV HYF TIHE ¥ SATET aHT IATE | A
wne a1 fF g sifes (drustic) @@ g W@ fF ¥ aWede
(amendment) F9T F forat oAt | IwFT faw aga AW E 1 T@ TN
wEd f el 1 qecte | e i feo e g o & W g fr
gifez oFam (drustic action) fomam sq | & 39% ™A@ @ qEET
| FIAT § AR A Tar § fF I wa sarar @Y gn, safed & frer
TE FTAT | YT TW FNA R GG Y oww g FG @ q@ 4G
TF FWS FT ZHSTEN T A0 | TafoT & Sarq S @1 § f5 @
T &I ¥ W fHar S 1 a=sT @Y 97 ST fF 2T gy fow A waddHe
39 greE &1 [ F7d) f ffa aell fe® @ &1 s oo g4
aE A TN AT WA a7 G w0 ¥qAT A S F G2 W ¥ U
qF FLATEAT | @2 F fowma § 5 gd frmgdi (refugees) #Y
guM F ey R WA (resources) 7 #, iz a7 qiw S1@ AEHY gATY
Sl o Fet i g § oK 9% A Ao ¥ axara R an g § T
Far At fF 20 ATET Y IH a1 A TFAF A9 3 AR | 98 IS A

11



UNDESIRABLE IMMIGRANTS (EXPUL_SION FROM ASSAM) BILL 439
g qooT & WK AR fafitr @2 @ (charity begins at home). 7@t
& frogeftsr 7Y &Y gL &9 ¥ fod g K1 § AR 37 fou sty =
{9 ZE qT g T O o qrefEl ®1 A9 JHE 9T Fe |
FA A AT G | A awmar g 6 A FAOA @ &) gEra
TaTAE FY QY FHAE qfe) (policy) & @At =gy afer wegm
qfert TE TIReA | gt TR T 41 A aTSl #1947 Ay
2, 29 3@a & fF gurd) qEARE S ¥ w9 FAT €1 § 9gd I
% AEOTE A ITAFT§ | Faga o_d & 3 &N 9@ g
f affeam ST affem T@ 3@ S a|l ¥ g
auft #1 Tifidz (appreciate) T T E | T TF TF o
¥ 3@ré fF o9 9TF a0F § 799 FI9 9 A @ FL FW FW §
fF ST TFAE T 31 | WX muwr ag A et § a@ amwr feasy
{(dividend ) 7& ¥M 1 ag wfedt gmR W T FWF F TG IrEFa)
A A1 57 gare H I qeonst F gH g ¥ fed 5 Rewr agt
A frFre &7 agi dw faar war § 1 S SRR 9% ag @I W@ € ST
SN (problem) g% AEY g1 @IE | MaMT dR A g IHT S
Y forr 9@ g 3w 3 gAw 4G I fw s afeeaa a
37! 999 9T (movable property) amaw Ag &Y 1 difar
FY TAIRT F qTY I AT €IGT AATE q€ AT aF Ag fawr ) e
AR Toq § oTHT g9 a1\ FY a7 A" wga 7 qfseaE oo
g AT 9w 39 fAFTed FT qO® A|T & A gwR &S a9 amW
o gaesad FW § | HF § 7 W FE AN gAR T
I F o1 I@ @ 7T g SN Fwre I w3 e
N SIAT FIAT E, TCH A T § I w1 Wwgwr § & oag gfvar
Ttew AT @A A q g€ § wE ArqArE A A A2 1 safen & aEr
qifedt g FTfey f9ad gos e &7 aqest gV | & o_g d oW
FET i MyreEar) argg S gAY 3@ arfeR F weE A § v
a1 38 Qe & T3 F aw fGE &, A =W Tfed #1 qEdte
FL | AT CHT F R A9 AR £ 5 fegerd F smad qwme
s fr g Wt feafss® (Republic) ¥ szt 1 faw =gt gt fog
FT A8 § Fr gw gz aumsx frgw feafses ¥ smet & st fae
S FF 93, Ifew g1 98 iR fo qa F1E gWIR I gHET FT
RAewfas W gzr §1 7 2 afer ol o N s F fF g T
FWST wT 9% foT AR Ag) g o
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{English translation of the above speech)

... Pandit Thakur Das Bhargava: Sir, it is time that this Bill should be passed
and I do not want that I should let this be passed without expressing my"
, views on it. First of all, 1 should like to congratulate the hon. Shri Gopals-
- swami Ayyangar on my behalf ag well as on behalf of the hon. Members that
e has placed such a vital messure before this House. As a matter of fact, it
_is our misfortuge that although twenty Cabinet Ministers are holding offices
~“and efficiently running their respective departments, yet the difficulty is that
i drawing out an overali picture of India, which does not relate to any parti-
cular department but is of & general nature, adequate importance is not attach-
ed to such matters and these are not locked after. It was with this end in.
view, that 1 had previously proposed that just as the hon. Shri Gopalaswami
Ayyangar had acted as Minister without Portfolio, similarly no portfolio should
be allocated tc our Prime Minister and the Deputy Prime Minister, but the
géneral interest of the country should be placed before them. It is our good.
luck that the hon. Shri Gopalaswami Ayyangar happened to visit Assam in
one of his tours and after going there he felt this and placed before the country
the conditions prevalent in Assam through this Bill on which depends the secu-
rity of the whole of India. I would like to say that this is not such an easy thing.
For the last three days this Bill has been discussed in the House and I have not’
been able to satisfy myself as to why none of the officers of our Government
have taken care of this that how during the last two and a half years the people
from another land have been invading our country in one way or the other.
Not cne man, but even if one lakh, two lakhs or fifty thousands had eome,
it- would not have mattered, but why our Government had been sleeping like-
& hare and why did not they take any action in spite of the knowledge they
had of what was happening? When the Constituent Assembly was in session,
attcntion was' drawn towards this, but we did not know what was the real
situation. Why has our Government been sleeping, that five lakhs of foreigners
. may immigrate into our territory and their eyes should not open. I cannot:
understand this. I know thie much that when the hon. Shri .Gopalaswami
introduced this messure, he frequently mentioned that this is unfortunate: This:
‘is an issue towards which more attention should be devoted. 1t is not merely
sufficient to describe it as ‘unfortunate’. I find that however, efficiently the
bhon. Ministers may be running their respective departments, but ‘whenever-
“suzh an issue arises, the Government of India do not devote their attention in
the manner in which they are expected to do. 1 am sorry I cannot overlook
this matter and 1 would like to say that I do not want to see any such thing
in future that the malady should be treated st a stage when it has had assumed
‘menacing proportions. Had this problem been tackled from the very outset,
then we would not have felt the necessity of passing such a Bill. What is the
result to-day? Propaganda will be carried on against us in Pakistan. Every-
day we mssert that we do not want to fight against anyone, we want peace:
everywhere, but when five lakhs of people will enter Pakistan all of a sudden,
then they will surely get an opportunity to say that not only had those peop}e«
gone there who had migrated but many more have been sent. - Today- this Bill
has beer presented in such a form which we do nob appreciate. We do not
want that the provisions of this Bill should be enforced against any national
"‘of this Dominion, nor do we like that any Indian national ‘shouh_i raise  his:
finger towards-us that such kind of law has been passed in India. But I would
. like to know whether anybody made an attempt to know during the past fwo
. and & half years as to what is happening in Assam? T wish to submit that when
_we have begun to realize the gravity of the situstion then we ought to realize
the fullest possible implications. The problem of five lakhs of people is not
a child’s play. These five lakhs of people will not leave the country simply
by passing this Bill.” T cap foresee that these people would create so many
difficulties for us that we would have to face the very difficult problem of main:
ind, order, Tt would have heen betfer, as !:{a ed b

s been suggeste

ORI R A Do
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Shri Tyagi, ‘if instead of passing this. Bill here the wnauthorized persons may
have been driven out of our country through executive action. But when this
-procedure has not been resorted to and we. have taken-upon ourselves 4 definife
line of action then 1 beg to submit that the conditions would not get better and
no useful purpose would be served simply by serving a notice. I wish to draw-
vyour uttention to realize the limitat'ons of that Assam Government whose two
or three Ministers bave open and active sympathies for those persons who-
have gate-crashed into Assam. Some of the S.D.0s. and 1.C.S. officers post-
ed- in the Province are such that théy would not let this Act work smoothly
-thure.  What- predicaments ‘the Government of that Provineé would have':to
‘face? Taking this very fact into consideration” Shri Gopalaswami Ayyangar
bad stated that this Bill would particularly be enacted by the :Central Govern-.
ment and such officers ‘would be posted who would strictly enforce this law
there and would-drive out those persons who have infiltrated into the Province
from outside. At the same time we do not want to drive out those Muslims
wha have continuously been living in the Province -and besides we do not mean
-to take any action against those who have heen living like loyal citizens. Bub
besidez all this T wish to submit that T have not in the least any sympathy for -
those persons who have been living in the Province for the last ten or fifty
years but still indulge themselves in such unlawful activities as the traitors:
of the country do. If these pereons harbour and conceal these insurgents then:
thev also are os much guilty of this offence as are the: traitors of the. country
and the presénce of such persons will not at all be conducive to peace and -
prosperity of the country. " If a war breaks ont with Pakistan tomorrow then as
Shei Tajamul Husain has said these persons will eertainly turn fifth cclumnists
and will surely work as enemy spies. They would kick up such controversies
and troubles that we would not be able to subdue. I do mot understand how -
these people who harbour such persons can take sides with us. T had wanted
to raisc this point and to meet this very end T had given notice of my amend- -,
ment. There is not a single hon. 'Member who would have liked to move ‘such
an amendment that might cause pain instead of afiy relief to the hon. Minister.
in-charge, for whom we have great respect in our hearts and whose every
word we cherish. “ But T knew what the hon. Member from Assam wanted and -
I have a feeling that those persons of this country, who harbour and give
shelter to the enemy agents, who have infiltrated simply to sabotage the peace :
and prosperity of our country, are not in the least loyal citizens of India. There-
fore T bog to submit that it would have been better if this smendment were
accepted. We, however look upon the hon. Shri Gopalaswami as one of the elder
statesmen in this House ard becauss he, as such, has thought it fit to turn .
down -that suggestior, I have nothing to complain now. I attach more impor-
tance to his judgment than to my own. "In my opinion the measure -contem-
plated could be made drvastic only through accepting the amendment I have
put~forth. His is a very compassionate mind. He wants to bring no ineon-_ -
_wenienco to anyone. On the contrarv, T possess a stout heart and I plead for &
“drastic sotion in the matter. 1. nevertheless, bow my head in submission to
hitn and, believing in his judgement to be more accurate, I do not entertain
any grievance about it. If we fail to enforce this law rigidly, its worth will .
be mere the paper on which it is written. I, therefore, respectfully re-empha.
size ‘to_eénforce it very strictly. It would have been better if the Government
could, every fortnight, report to the House as to the number of persons expelled
within that petiod. If vou continue ‘to permit them in this way, you will have
to incur an expenditure of seven crores of rupees to feed them. A .‘country-
wide complaint a5 to our resourcelessness to rehabilitate the refugees, is heard.
But here we find these five lacs of individuals with illegal occupation of owr
lands and still receiving a lenient treatment. All this is being done with a
desire to avoid any inconvenience or hardship coming to the foreign squatfers. -
TMhin is all right ar a principle bnt we should also know that charity begins .
at home. ' ‘The refugees in the. country have e shelter por any lands. - Buk '
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here we continue to permit those five lacs of
occupation of our lands. I construe it as the
Government should not pursue g weak policy; they should rather adopt a
strong ‘attitude. It is observed that our Government, as a matter of course,
adopt a weak attitude in dealing with the issues which concern Pakistan or
the Pakistanis anyway. - I have raised my voice several times in opposition to
that attitude. I -wish to make a respectful submission that Pakistan and the
- Pakistanis never show an appreciation of our mild approach to these minor
issues. In almost everything and at each step we have watched you to be
opeuly careful not to embarrass them anyway. But this weak policy of vours
18 not geing to pay any dividends at any time. Our country is unable to under-
stand this policy. Just consider this problem from the viewpoint of & refugee
who has_been forcibly evicted from his home and sent here. The issue of
€varuees  property is no nearer its solution and they are not permitted to go
there to take back thair gold and silver left in conceaiment underground. Peakis-.
‘tanl has neithar returned them their movable property nor has the Pakistan
Government, so far, handed over their deposits. On the other hand when as
many as five lacs of Pakistanis pour into our country within a period of thirty
months and the country is faced with the issue of their eviction, our honoured
great wmen advise us uot to expel those who come to us from outside. I admire
this lofty idea. I will like, however, to -submit respectfully that this world of
ours is made of flesh and blood and is not merelv an ethereal existence. We
should, therefore, formulate a policy which mayx he of satisfaction to all. T
will request the bon. Shri. Gopalaswami to .work for a change in this policy.
He is the man responsible for working of that policy and he has to play a
prominent part in its pursuit. Please adopt this line of action if you want
to make the Indian people conscious of their status as the citizens of a.Republic.
The mere knowledge of our being so cannot make us walk with our heads high.
_ What, on the contrary, we should do is not only to beat back all aggressors but

also to teach them a good Jesson that any attack on us can be of no profit to
them either. ’

I;ersons to remain in illegal
height of our weakness. Our

Shri J. R. Kapoor: S8ir, I welcome this measure in so far as it goes and 1
congratulate my hon. friend Shri Gopalaswami Ayyengar for having brought
forward this piece of legislation before Parliament, even though at a late stage,
for we have been told that about five-lakhs of immigrants have already come
into Assam. But 1 cannot congratulate Shri Gopalaswami Ayyangar today
for the very unresponsive attitude which he has adopted so far as the very
- imiportant question of punishment which should-be inflicted on the harbourers
is concerned. Sir, this is a measure which primarily affects the people of
Assam and Ishoyld have thought that in a measure of this type the views and
wishes and opinion of hon. members from Assam should have carried die
‘weight and due consideration. After all it is the people of Assam who know
whethar the measure is going to be of use to them or not. And we find here
that each. und every Member representing the ‘State of Assam is definitely
qf the view that the objeet of this Bill cannot be achieved unless and until the
amendment which Pandit Thakurdas Bhargava has moved suggesting that a
deterrent punishment should be inflicted on the harbourers is accepted. That
-unanimous view "of Members of Assam has been summarily rejéeted and even
with an amount of ridicule for which I respectfully submit I for one was rob
}'prepargd. .
. U8ir; T would like to know, since this piece of legislation has been in the
. form of an ordibunce for more than u' month now, what has been the effect.
of that ordinance. What has been the achievement of the Central Govern..
~ment so far? How has the ordinance béen implemented? How many of thesa;
five lakhs of immigrants have been turned out during ‘the period of s month?
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shri R. K. Chaudhuri: Not one.

Shri J. R. Kapoor: [ am informed by my hon. friend Mr. Chaudhuri that
1ot one has been turned out.” If this legislation which was in existence in
the formn of an ordinance has been so ineffective so far, then how does my
hon. friend Shri Gopalaswami Ayyangar think that with the help of a legis-

lation very much of the same type, he will be able to turn out five lakhg of
immigrants ?

Pandit Thakur Das Bhargava: He said many have been turned out,

Shri J. R. EKapoor: My ‘friend from Assam says that not one has bedn
turued out. By that he evidently means not a very substaniial Dumber.
Perhaps sbout 500 or 1000 persons may have been turned out. I would very

much like the hon. Shri Gopalaswami Ayyangar to enlighten the House on this
matter.

Therefore, the one question that crops up is: Do we or do we not mean
business? What is the object of this legislation? The object of this legisla-
$iou, we are told, is to push out the immigrants from Assam. But this legis-
lation as it stands—may I say with all respect—is almost a standing invita-
tion to peaple to come to Assam. I repeat, Sir, that it is not a legislation
which will bave the effect of pushing out the immigrants. And why? Why
do people come to Assam and who are the people who are coming? People
are coming to Assam from outside India  for two reasons. One
is political and the other is economic. The political reason is that the.
immigrants want-to give a different shape to the. State of Assam. Well, you
say in this Biill: “If you come here, we shull detain you for full three years
in our jails.””  But that is the very object of those people who come into Assam.
TFive lukhs have come in. Not that they will be turned out, but they are go-

ing to be detained for three years, given enough of food and shelter and properly
tooked after.

Prof. Ranga: And family allowances also!

Shri J. B. Kapoor: There are those who have not vet come.
say, '‘Come here if you choose; if you come
about vour problems of food and-residence.
here in our jails. You sh
vears.”

To them you
here, you need not worry yourselves
Food and residence there is already
all have these things free of charge for two or three

Then, Sir. people come for ecomomic reasons, and T have again repeated
that people who have no food outside, no place to live outside, people who
have no mears of livelihood outside, they want to come to Assam to secure
relief, to secure food, residence. etc. They will have all these readily for two:
or three years. So I submit, Sir, that this legislation will not have the effect
~f pushing out people, but will have the contrary eftect. (Interruption). I welcome -

. the principle of the Bill but I wish it were improved by accepting the amend-
ment moved hy Pandit Bhargava. I welcome the principle of the Bill. 1
welcome the fact that the necessity for such legislation has been realised by the "

hon. Minister in charge of this Bill.

Sardar B. S. Man: After two years and a half.

Shri J. R. Xapoor: Then, Bir, during the cours of one of his speeches ‘a
question was put to us by Shri Gopalaswami Ayyangar with a certain amount"
of emphasis, with a certain exhibition of temper alsy, A temper which rarely

. comes to Shri Gopalaswami Ayyangar—I do not know why he should have been
so perturbed—as to whether it is our intention that the 2itizens of this country
should be liable to forfeiture of their property, when such a penalty canuot” be:
‘imposed on immigrants? Sir, .ib should have been clear to Shri Gopalaswami~
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Ayvyangar that immigrants stand entirely on & different footing from the citd-
gens of this country. Immigrants come here for their selfish ends. Apart from
political considerations, they come here in search of food-and shelter. If our
-eitizens- harbour these people, they certainly are not loyal citizens of this
countty. They are certainly disloysl citizens if they harbour these persons who
are aliens, foreigners, who owe no loyalty to us.  With all respect to Shri
Gopalaswami Ayyangar, I ask him whether he thinks that such a citizen, who
in redlity is not a citizen,” who is a disloyal citizen, who is acting in a manuner
“whiehi is contrary to the interests of India, whose conduct is detrimental to the
“interests of India—to use the words which have been used in this legislation—is
‘entitled to our consideration, whether such a fifth columnist is enbitlej‘[ to sym-
pathy. T have absolutely no doubt in my: miind, -on a sober and serious consi-
deration of this’ subject Shri Gopalaswami Ayyangsr would certainly regret
that he did not acoept the amendment which was moved by Pandit Bhargava.

. There is one more reason why this Bill should have been amended in the
form suggested by Pandit Bhargava. I have always, ever since my infancy,
been told that prevention is better than cure, but here I find that the ‘suggestion
‘which was made in order that this ocatastrophe—I can very well call it a
catastrophe so far as Assam is concerned—may be prevented, has not been
accepted. We have been -told by our friends from Assam that these people
come from outside the borders of India, fully believing that they will find shel-
ter with some people who are already residing in the State of Assam. It is
that inducement, it is that encouragement, it is that facility, which prompts
people from outside India to come to Assam. If we had provided that anvbody
who invites or harbours persons coming into Assam after they have been
ordered to go away, will have his property [orfeited, then this inducement
would not be there for persons to come to Assam. Therefore, I submit, Sir,
that the best remedy to meet the situation was to have in this legislation this
one particular clause, because then at least no more pew immigrants would
.have come. and the existing immigrants would have been pushed out,
-85 they would find no assistance from any person already residing in Assam,
they would find no place of shelter, no food or facility. Therefore, 1 submif,
8ir, ‘that if there was one effective remedy to meet the situation, it was the
suggestion made by Pandit Bhargava which was so enthusiastically and vnani-
mously supported by all Members from Assam.- Sir, the hon. Bhri Gopala-
‘swami Ayyangar may be thinking that to provide for forfeiture of property.in
the case of harbourers would be opposed to the ordinary principles of jurispru-
‘dence. ~ True, that is so, but these principles of jurisprudence do not apply ‘to
an emergency. or to an abnormal legislation. Certainly this legislation is being
~enacted to meet not a normsl situation. This is an abnormal piece of legislation
: to theet an extraordinary situation, an ‘abnormal set of circumstances. There-
fore; Sir; it would héve been perfectly justified even from the point of view of
jurisprudence, propriety and equity to have provided in this legislation that a
man -who harbours a declared immigrant, an immigrant who has been ordered
to leave the borders of Assam or India, will have his property forfeited. TIn
»this view of things, Sir, I submit that this Bill is very defective and I hope that
before long Shri Gopalaswami Ayyangar would reelise that this Bill does not
really serve the purpose whizh he. has in view and would come before ws with
"4 request -that we may give him the necessary authority which we were 86
_anxious to give him today. .
"My, Chafrman: I appeal to hon. Members that as time is very shoit, they
-inay exercise some restraint so thet a larger number of people may participate

in the debate.’
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Prof. Banga: Sir, I have only a few things to say. My hon. friend, Mr.
Gopalaswami Ayyangar, expressed how shocked he was at the amendment pro.
posed by Pandit Bhargava, but, 8if, I am myself shocked at the way in which.
our Government has failed in its elementary duty of preventing aliens or foreig-
ners from coming to our own country without permission. They have slept
for such a long time when as many as five lakhs of people have come into our
. territory. They did not lack any warning because the Calcutta papers have
been warning us time and again that this unholy process was going on. Yet-
our Government did not make any move. They were taking neither preventive-
action nor curative action. They were failing in the elementary duty of safe-
guarding the elementary interests, the fundamental interests of our State and
our society. Some of my friends were showering congratulations on ‘our
esteemed friend, Shri Gopalaswami Ayvangar. I am also prepared to offer
another bouquet in that manner to my friend, but I am not prepared to congra-
tulate our Government, five lakhs of aliens coming into our territory and our
Government doing nothing up till now to prevent it. At long last it wakes up
and brings forward this Bill, but our friends from Assam say that this is neither

' preventive nor curative.

Our friend Mr. Jaspat Roy Kapeor just now has made out quite a point-that
it is more an invitation to these people to come over to our side and then be
detained for three years and get themselves fed in these days of starvation, in
these days of unemployment and economic depression both in India as well as
in Pakistan. Sir, my complaint is that somehow or other in regard to this funda-
mental question of India’s citizenship, the safeguarding of it and preventing
aliens from coming into our own country and queering the pit:h on our side and
making it possible for the other side to have some friends on our side, our Gov-
erninent somehow or other has not been blessed with the proper leadership and
proper guidance and proper administrative leadership. It is easy for i’v hon.
friend to go home and then say to himself: ‘1 have got this thing passed’’, aund
for those advisers also to go on smiling in their sleeves just because when the
question was raised, we were all prepared to support them. But let them not
forget the fact that they are trying the spirit of this House, the atmosphere of
this House, the patience of this House rather too much. Therefore, Sir, I would
like to request them, not one Minister but the whole of this Government, to be
much more considerate in regard to the feelings of this House and about their
own fundamental duty towards the citizens of this country. I need not say
anything more and particularly on this occasion when I feel very strongly in

this matter.

Shri Joachim Alva (Bombay): Sir, I welcome this Bill. We who come from
Bombay are almost surprised-and we also note with great regret as to how many
difficulties our friends from Assam have been grappling with. Assam as you
know was the spring-board on which Mohammad Ali Jinnah rose to power. We
are no doubt aware that he was vanquished on the great front of Kashmir which
is represented by the Premier of Kashmir who is now in this House. We regret
that just 45 lines in one sheet of paper should have caused so much discussion
and ergument. I may say that Fifth Columnuists in every State are uninvited;
end uninvited guests or intruders in a State are unweloome everywhere. Assam
today is faced with that danger for the last three years. Assam may have to
face worse dangers when South East Asia may become the spring-board of
snother war. After all the worst laws that we will be enacting are not the
final remedies to prevent Fifth Columnists. Citizens of every State  whether
we remain small enough or big enough indluding Assam will have to protect
themselves against the Fifth Columnists or against any kind of invaders that
come into their territory. I for one, would want you to know that Sikhs and
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Hindus were wiped off from Pakistan without the enactment of any laws and
today it‘is so painful to find that we have to enact a law to cléar out undesi-
“rable people. As I said ‘whole populations were wiped off from the neighbour-
-ing State of Pakistan without enacting any laws and even today within the iron
frontiérs of Pakistan no one would dare to go there. Today for our own State
of Assam, the right arm of India, we have to enact this law. A statesman of the
- type of the hon. Minister Shri Gopalaswami Ayyangar had to stand up and put
up a fight and say that we shall not let property be confiseated. Our experience
-in Bombay is that we have got about 10,000 undesirable citizens, men who
are deported, men who have gone to jails six or eight or ten times. I have lived
with them in the Nasik Jail and I have eaten with them. They come back and
- find that the Police are not able to do anything at sll. My final appeal is that
you should make hearte and bodies strong to eject the invader. We shall have
~to do it in Assam. No Police can protect the people against these invaders or
your own Fifth Columnists and unless your hearts and bodies are strong as steel,
you cannot protect the State. You are the final defenders of the State. What-
ever orainances you may pass may not protect you. -They are mere thin sheets
of armour that will fall by the sword of invasion or the first underground acti-
vity of the Fifth Columnists. I mention the Fifth Columnists because India
- is an immense sea for the known ‘and unseen activities of Fifth Columnists. As I
said ‘we realize the difficulties and the dangers in which the people of Assam are
placed. As I said Mohammed Ali Jinnah rose to power on Assam and Assam
may still be the spring-board of another sction. We may enact whatever laws
we may like but they cannot be enforced. Not all the lawyers in the law courts,
not all the pleadings of the Governments nor all the arguments can protect the
citizens of a State from invasion or the erushing influence of the Fifth Columnists.
Long before Hilter rode into Paris, he had paralyzed the hearts of the éitizens
of Paris and that may be so here. Five lakhs of infiltrated men is a great
~ problem. 1 am told by my friends, from. Assam that these. people.have gone
“.und occupied not the tribal lands because the tribal folks will ghoot them
-~ -down_with bows and arrows; but they have taken the fertile lands. The British
-Government once enacted severest measures in this country. They said they
_will confiscate their lands and confiscate the property of people, who are har-
‘bouring their enemies and yet as you know, nothing of that sort finally prevailed
in crushing Indian nationalism. In enacting a law we must see that we do not
make it all harder. If you have mere death penalties today you shall have &
population which shall be fearless of the impositions of death. 8o we have to
watch as to which weapons we have to pull out.

As T ssid, Sir, I welcome this measure and I take my hat off to the hon.
Mr. Gopalaswami Ayyangar for having stood up. agsinst hardships that would
follow the confiscation of property. He is an aging statesman and I find that
he is in fine mettle against forces of reaction. -

Pandit Balkrishna Sharma: Sir, I hope you will excuse me if at this stage
ot the third reading of this Bill I strike a rather different note from the ones
that we have heard in this House from hon. Members. To me, Sir, this ccce-
‘sion is not an accasion for any congratulation nor for any satistucticn. for the
vary simple reason that I feel sad at heart when I find myseli in such a
aitnation that this Flouse has been compelled to take into consideration a
mensure like this. - : {

. - By this enactment Parliament is providing for the expulsion of what we have
Coalled so far ‘undesirable immigrants’ but now in the amended form we have
" oalled them ‘certain immigrants’. I do not relish this urgent need of a measure
‘Tike.this and the reasons are not far to seek. From time immemorial we have,’

s & Nation, believed in an open door policy. We have never banged our doors
nninst those who wanted to come and settle in this country and to adopt it
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as -their ‘own. | Our hospitality has been -2 by-word .in_the history ‘of human"
relationship and all manner of human speties can be found in ‘this,country. In
this' very House if vou will see the features of the Members present, you will
mot find it very difficult to-discern. Semitie, Mangolian, Seythian, Dravidisn and
Aryan traces which shows clegrly that this country of all the countries, has never
‘believed in shutting her door against those who wanted to come and seitle here..
My friend was doubting whether we had any semitic traces in our blood but he
will be glad to know that we have had the authority of the historians who say
that the Chitpavan Brahmins are the jews who have.been converted 1nto
Brahminism. I don’t know if any Brahmins in the South will take exception to-
it. !

. ShriTyagi: Ons point of Order. Mr. Kamath being a Chitp&vm‘Br;;h;xﬁn.‘v.
" Mr, Ohdirman: 1 would ask the Members to confine themselves to the Bill.
8 Radhes

~ Pandit Balkrishne Sharma: I beg to submit that it was not out of  aiy
pusillanimity -on our part that we continued to behave throughout history in the
manner we did. It has always been with us a great principle that all human
beinge are in essence image of God ‘and: that the discrimination between man
-and man of this or that country, of this or that race, of this or that religion
is an outrage not only against the dignity of man but against the very Godheod.
Of course discrimination between man and woman is necessary m order to keep
‘the society growing. We always believed in the principle that it is the petty-
minded alone who think in terms of thine and mine but to men of broad sym-
pathy the whole world is one family. The. situation however has so developed
on the side of our frontier in the North-Fast that we must give earnest thought
to it. Holding fast to our prinviples of non-discrimination we must see to ‘it
that the mischief-mongers do not monkey with our border area. , One may ask
how do 1 reconcile my tradition of hospitality with this Bill which provide: for
expulsion of immigrants. The answer is very simple. My hospitality is for
‘men—TI have not estended and I shall not extend it to those who have refused
to ‘behave-like men. Desparadoes snd thieves cannot lay:claim to my hospita-
-lity. It is well that many of the suggestions which were placed before the hou.
Minister were accepted by him. In:a way the scope of the Bill has been broad-
-eped. In a wgy the suggestions that were placed by my friends Mr. Biswa-
_nath Dag and Pandit Bhargava have been accepted. I am really not yet con-
vinced why the hon. Minister sbhould not have accepted the suggestions—the
last one—that was placed before him and before the House by Pandit Bhargava,
He very rightly sasked us the gquestion whether we should like to put our ‘own
nationals at a disadvantage by providing in this legislation for the forfeiture of
- property becruse after all the harbourers will be our own nationals, It is not
"the national of anv -other country who can be cslled a traitor. The traitor is
“always my own nationael; he slone ean be branded & traitor; and if my national
behaves in a treacherous manner, then there is no reason why we should show
_any leniency to him. <We are calling for trouble by not having sccepted that
.menc}mqnt. : s

The. sitimtion as has arisen no doubt is a complicated sibuation but as was
“pointed ont by friends from Assam it is not all.of a sudden ‘that the situation has
so-developed. “We can nat but rvecall to our minds-the history of this attempt
.~on the part of & certain seotion of the then undivided India to make Assam’a
- province predominantly consisting of one particular people who observe one
faith. That has been the attempt continuously going on for the last ten nr
twelve yedrs—perhaps more. 1 have read of it since 1933 and 1934 when we
~were in gaol and we knew that a persistent attempt was being made by some
-people_either to convert the Assamése to a particular religion or to bring
.people from the border areas of a particular religion in order that a substantial
.portion of Assam may hecome of one religion and therefore may be given, when
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the time comes, to seotions of a particular class of Indian society which observed
vertain religion. I think my friend Mr. Chaudhury also can tell many stories.
and perhaps even at g time when he himself wag the Minister in the Assam
. Government, things were going on there under his very nose and perhaps he
found himself powerless to put a stop to that. Therefore 1 say that this is not
a-recent history and that this is a history which has been repesting itself time-
and again and as my friend Mr. Borooah and Mr. Buragohain pointed out, i
will not be in the least surprised if after some time claims are made on certain
territories of Assam on the ground that that territory was mostly inhabited by
‘people who profess a certain religion. That may be in’ the nature of a counter-
blast ot us in regard to our Kashmir dispute. That has been all along the
s p policy and that policy has been going on in Assam for the last so
o B many vears. The question naturally arises as to whether this Bilk
which we are passing today will meet the exigencies of the situation.

There are two sides of the question. One concerns the immigrants and the
other concerns those who are refugees and for whom provision has been made
in the Bill by the hon. Minister having accepted the amendments moved by
my friends here. So far as the refugees are concerned I think T will not be out
of order it I try to bring to the notice of this House the plight of refugees in
Assam and the way they have been treated. 1 bave before me a cutting frone
B HEWBPAPET, .. eevereerrrmannirnsaseeees oo

Shri Kamath: On a point of order, Sir. while I have grest regard for miy
. hon. friend .and -his very admirable exposition, is all this detailed discussion
relevant to the third reading?

Mr. Chairman: T was just goirrg to point out to the hon. Member that any
reference. to the condition of the refugees in Assam is not pertinent to the
discussion on the Bill. _ .

‘Papdit Balkrishna Sharma: 1 have no go except to. bow to your decision.
thovigh T beg to differ from it. Even the Bill itself mentions-the refugees, though:
not by name but by meaning and therefore any discussion about the refugees

in Assam may not be out of place. -

Mr. Chairman: I would like to mention that any reference to the }efugem;.
narcely that any of the provisions of this Bill will harm them in future would,
be perfectly relevant but what has been done before the Act was passed to the

A )

refugees would not be pertinent. -

Several Hon. Members: It is past five o'clock, Sir.

Mr, Mni_mn: If the hon. Member will conclude in a few more minutes
the House might sit. How long will the hou. Member take? .

Pandit Balklishna Sharma: I won't take more than 15 minutes, Sir. May

. I-be permitted to continue on Monday?

 The House then adjourned till a Quarter to Eleven ‘of the Clock on Menday,.

the 18th. February, 1950. ) ’





